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5. e 149 @ el IRRL BT BT fAdey
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7. UITENYT BT BRI () TSR Afedai @1 fby U yer
¥ wafdg i e Qi <1 o
TeTd §OTR BV Uf ATE ¥ 31fdd ¥ |
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“THY YS! RS oI—33
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TN
1Y
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K IBEAIRGI
IR :
I
3TN gRT

U= Afaa (99 R U4 AMTHNI)

[Authoritative English text of this Department’s Notification No. EXN-F(10)-2/2025-Vol-I dated
18-03-2026 as required under clause (3) of article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION No. 18/2025-State Tax
Shimla-2, the 18th March, 2026
EXN-F(10)-2/2025-Vol-.—In exercise of the powers conferred by section 164 of the
Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the Governor of Himachal

Pradesh, on the recommendations of the Council, is pleased to hereby make the following rules
further to amend the Himachal Pradesh Goods and Services Tax Rules, 2017, namely: —

1. Short title and commencement.—(1) These rules may be called as the Himachal
Pradesh Goods and Services Tax (Fourth Amendment) Rules, 2025.

(2) They shall be deemed to have come into force from 1st November, 2025
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2. In the Himachal Pradesh Goods and Services Tax Rules, 2017 (hereinafter
referred to as the said rules), after rule 9, the following rule shall be inserted, namely:—

“9A. Grant of registration electronically.—Notwithstanding anything contained in
rule 9, any person who has applied for registration under rule 8 or rule 12 or rule 17,
shall, upon identification on the common portal based on data analysis and risk
parameters, be granted registration electronically by the common portal, within three
working days from the date of submission of application.”.

3. In the said rules, in sub-rule (1) of rule 10, after the words and figure "under rule 9,",
the words, letters and figures "rule 9A and rule 14A," shall be inserted.

4. In the said rules, after rule 14, the following rule shall be inserted, namely:—
“14A. Option for taxpayers having monthly output tax liability below threshold limit. —

(1) Any person who has made application for registration under rule 8 and who determines
that his total output tax liability on supply of goods or services or both made to
registered persons on account of Central tax and State tax or Union territory tax and
integrated tax and compensation Cess, does not exceed two lakh and fifty thousand
rupees per month, shall have an option to get registration electronically, in accordance
with the provisions of this rule.

(2) Any person, other than a person notified under sub-section (6D) of section 25, who has
not opted for authentication of Aadhar number, shall not be eligible for grant of
registration in terms of this rule.

(3) Notwithstanding anything contained in rule 11, a person registered under this rule in a
State or Union Territory shall not be eligible to obtain another registration in the same
State or Union Territory under this rule against the same Permanent Account Number.

(4) Upon successful authentication of Aadhar number, the applicant referred to in sub-rule
(1) shall be granted registration electronically by the common portal, within three
working days from the date of submission of application.

(5) The registered person who intends to withdraw from the option availed under sub-rule
(1), shall file an application, in FORM GST REG-32, duly signed or verified through
electronic verification code on the common portal, either directly or through a
Facilitation Centre notified by the Commissioner:

Provided that the registered person shall not be allowed to file such application unless
he has furnished,—

(a) returns for a period of minimum three months, where such application is filed
before 1st April, 2026;

(b) returns for a period of minimum one tax period, where such application is filed on
or after 1st April, 2026; and

(c) all the returns due for the period from the effective date of registration till the date
of application for withdrawal:

Provided further that the registered person shall be allowed to file such application
where no proceedings under section 29 have been initiated against such registered person.
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(6) Where there is any change in particulars furnished in FORM GST REG-01 by the
person who has been granted registration under this rule, the said registered person shall get the
particulars amended under rule 19 before filing an application for withdrawal under sub-rule (5).

(7) Based on data analysis and risk parameters on the common portal, the provisions of
sub-rule (4A) of rule 8 relating to authentication of Aadhar number or biometric-based Aadhar
authentication, taking photograph of the applicant alongwith verification of original copy of
documents uploaded alongwith registration application in FORM GST REG-01, shall, so far as
may be, apply to application for withdrawal filed under sub-rule (5).

(8) The provisions of sub-rules (5) and (6) of rule 8 relating to issuance of
acknowledgment, shall, mutatis mutandis, apply to the application filed under sub-rule (5).

(9) The application filed for withdrawal under sub-rule (5), shall be verified in accordance
with the provisions of rule 9.

(10) Upon verification under sub-rule (9), the proper officer shall issue an order in FORM
GST REG-33 allowing the application for withdrawal from the option availed under sub-rule (1) or
order for rejection of application in FORM GST REG-05, within a period specified under rule 9, as
the case may be, which shall be made available to the registered person on the common portal.

(11) The registered person who has received an order issued under sub-rule (10) allowing
withdrawal shall be able to furnish the details of output tax liability on supply of goods or services
or both made to registered persons, exceeding the output tax liability as referred to in sub-rule (1),
from the first day of succeeding month in which the said order has been issued.

(12) A registered person to whom an order under sub-rule (10) has been issued, shall not
amend the details furnished in respect of output tax liability so as to exceed the limit of the output
tax liability specified in sub-rule (1) for the period prior to the first day of succeeding month in
which the said order has been issued.

(13) Where proceedings for cancellation of registration have been initiated by the proper
officer after the filing of withdrawal application and the said proceedings are pending, the
withdrawal application under sub-rule (5) shall be rejected by the proper officer and the provisions
in relation to approval of application on deemed basis under sub-rule (5) of rule 9, shall not be
applicable in such case.”.

5. In the said rules, in FORM GST REG-01.—(a) after the word, letters and figures
“FORM GST REG-01” and before the words “Application for Registration”, for the brackets,
words and figures “/See rule 8(1)]”, the brackets, words, figures and letter “/See rules 8(1) and
14A4]” shall be substituted;

(b) in Part-B, in the table, after serial number 4 and the entries relating thereto, the
following serial numbers shall be inserted, namely:—

“4.1 | Option for registration under rule 14A | YES [ ] NO [ ]

4.1.1 | Declaration by person opting for registration under rule 14A

I:I I hereby declare that the aforesaid business shall abide by the
conditions and restrictions specified in the Act or the rules for opting to
register under rule 14A.”; and
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(c) under the heading ‘Instructions for submission of Application for Registration’, after
serial number 8, the following serial number shall be inserted, namely:—

“8A. Any person opting for registration under rule 14A shall under go OTP based
authentication of Aadhar number.”.

6. In the said rules, in FORM GST REG-02, after the word, letters and figures “FORM
GST REG-02”, for the brackets, words and figures “/See rule 8(5)]”, the brackets, words, figures
and letter “/See rules 8(5) and 144]” shall be substituted.

7. In the said rules, for the FORM GST REG-03, the following Form shall be
substituted, namely: —

“FORM GST REG-03
[See rules 9(2), 19(2) and 144]

Reference Number: Date:
To
Name of the Applicant:
Address:
GSTIN/GSTP ID (if available):
Application Reference No. (ARN): Date:
Notice for Seeking Additional Information / Clarification
/ Documents relating to Application for
<<Registration/Amendment/Cancellation/Withdrawal>>
This is with reference to your <<registration/amendment/cancellation/withdrawal >> application

filed vide ARN <> Dated -DD/MM/YYYY. The Department has examined your application and is
not satisfied with it for the following reasons:

1.

2.

3.

O You are directed to submit your reply by ......... (DD/MM/YYYY)

O *You are hereby directed to appear before the undersigned on ......... (DD/MM/YYYY)

If no response is received by the stipulated date or if proceedings under section 29 is initiated
against you, your application is liable for rejection.

Please note that no further notice / reminder will be issued in this matter.
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Signature
Name of the Proper Officer:
Designation:

Jurisdiction:

* Not applicable for New Registration Application and Withdrawal.”.

8. In the said rules, for the FORM GST REG-04, the following Form shall be

substituted, namely: —

“FORM GST REG-04
[See rules 9(2), 19(3) and 144]

Clarification/additional information/document for
<<Registration/Amendment/Cancellation/Withdrawal >>

1. | Notice Details Reference No. Date
2. | Application details Reference No. Date
3. | GSTIN/GSTP ID, if
applicable
4. | Name of Business (Legal)
5. | Trade name, if any
6. | Address
7. | Whether any modification in the application for registration or fields is | Yes
required.-
No. a
(Tick one)
8. | Additional Information
9. | List of Documents uploaded
10. | Verification
I hereby solemnly affirm and declare that

the information given hereinabove is true and correct to the best of my knowledge and
belief and nothing has been concealed therefrom.

Signature of Authroised
Signatory
Name
Desingnatgion/Status:

Place:
Date:
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Note:-

1. For new registration, original registration application will be available in editable mode
if option “Yes’ is selected in item 7.

2. For amendment of registration particulars, the fields intended to be amended will be
available in editable mode if option “Yes” is selected in item 7.

3. For withdrawal from option availed under rule 14A, item 7 will be disabled.”.

9. In the said rules, for the FORM GST REG-05, the following Form shall be
substituted, namely: —

“FORM GST REG-05
[See rules 9(4), 19(4), 23(2)(b) and 14A]

Reference Number: Date:
To

Name of the Applicant

Address —

GSTIN/GSTP ID (if available)

Order of Rejection of Application for <Registration / Amendment / Cancellation/
Withdrawal >

This has reference to your reply filed vide ARN --- dated----. The reply has been examined and the
same has not been found to be satisfactory for the following reasons:

1.
2.
3.
... Therefore, your application is rejected in accordance with the provisions of the Act. or
You have not replied to the notice issued vide reference no. ........ dated...... within the time
specified therein. Therefore, your application is hereby rejected in accordance with the provisions
of the Act.
Signature
Name

Designation

Jurisdiction”.
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10. In the said rules, after the FORM GST REG-31, the following Form shall be

inserted, namely: —

“FORM GST REG-32
[See rule 144 (5)]

Application for Withdrawal

1. GSTIN

2. Legal Name

3. Trade name, if any

4. Address of Principal Place of business

5. Option for registration under rule 14A

(1) Yes (.

(i) No O

6. Aadhar Authentication

) Primary Authorized Signatory (auto)

(i1) Promoter/Partner (auto)

7. Reason for Withdrawal (1) Output tax liability in respect of
supply made to registered person
exceeds two lakh fifty thousand rupees
per month.

(i) Other-Please specify.

8. Verification

I hereby solemnly affirm and declare that I want to withdraw from the option availed

under sub-rule (1) of rule 14A and I understand that the provisions of sub-rule (4A), sub-rule

(5) and sub-rule (6) of rule 8 and provisions of rule 9 relating to verification of the

application and physical verification of places of business and corresponding procedures and

time period shall apply to my withdrawal application.
Signature of Authorised Signatory
Name
Designation /Status

Place

Date

Instructions for submission of application for withdrawal

1. In ‘Option for registration under rule 14A’ field, option YES will be disabled on
common portal.

2. Permanent Account Number shall be verified with Income Tax database.

3. Aadhaar Authentication of Primary Authorised Signatory and one selected Promoter or
Partner is mandatory.



13938 ST, feHTereT Ueel, 27 HIG, 2026 /06 o, 1947

4. Before applying for withdrawal from the option availed under rule 14A, all the pending
returns till the date of application shall be furnished. It is mandatory to furnish returns
for a period of minimum three months, where such application has been filed before
Ist April, 2026, and a minimum one tax period, where such application is filed on or
after 1st April, 2026.

5. Please ensure that no amendment application is pending at the time of filing of FORM
GST REG-32.

6. Once FORM GST REG-32 is filed, no amendment application will be allowed to be
filed till the disposal of application under FORM GST REG-32.

7.  ARN will be generated only after successful OTP based authentication of Aadhaar
number or completion of the process of biometric based Aadhar authentication along
with the verification of original copy of the documents uploaded with the application
in FORM GSTREG-01.

8.  Please note that filing of cancellation application will not be allowed once FORM GST
REG-32 is filed till the disposal of application.

9. In case the proceedings under section 29 have been initiated, application for
withdrawal in FORM GST REG-32 will not be allowed to be filed.”.

11. In the said rules, after the FORM GST REG-32, the following Form shall be
inserted, namely: —
“FORM GST REG-33
[See rule 144 (10)]

Reference Number - <<>> Date - DD/MM/YYYY

To

(Name)

(Address)

Registration Number (GSTIN)

Application Reference No. (ARN) Dated - DD/MM/YYYY
Order of withdrawal from option availed under sub-rule (1) of rule 14A

This has reference to your application number------ dated submitted under sub-rule (6) of rule 14A
regarding withdrawal from the option availed under sub-rule (1) of rule 14A.Your application has
been examined and the same has been accepted under the provisions of sub-rule (11) of rule 14A.
The amended certificate of registration is available on your dashboard for download.

Signature
Name
Designation
Jurisdiction
Date:
Place:
By order,

Principal Secretary (ST&E).
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A9 HR UG AMEHRI [TIRT

ST H=T 19/ 2025— 5T B
RBra—o2, faris, 18 AMd, 2026.

S0UFI0TH0—TF (10)—2 / 2025—afe—1.— A U Al AR |aT &) AFH, 2017
(2017 T 10) T IRT 15 B IU—GRT (5) FRT U< WRHAl BT TINT B Y, oIl fRAT=e
U<T, SISl aRyg @l RAmIRe oR, MfERTET W& 49 /202350 &) f&Tid 10 F9&R, 2023,
Siifeh o193 (3—7Toie) faArad UQer H, |1 S0UaRI0UH0. UH(10)—5 /2023 fa-id 25 Fa€R, 2023

% Ted UBIeId gg off, § fFrfeiRad weied axd &, Jferia—

I ATGAAT H, WS (iii) @ gL FrAfIRad WS idiud fam SIe, st —
“(iv) fe=foRed 1a 59 R gaxT [9g g 9t §, &1 sgfd, e fdaror =i <1
T@dnmcma%«w()ﬁﬁmw%sﬁ?ﬁmiﬁ?ﬁﬂ@)ﬁﬁﬁ%w
31eaTy / 9 / Su—seh /Yo avg & Sfaie 31T g

arfetant
. 9. ATy /9 / ATl &1 faaRor
Su—¥® / goib a5

(1) (2) (3)

1. 2106 90 20 T HATAT

2 2401 srafafia dare; dard; Sfeet widrd & U<l @
BISH,

3. 2402 RATR, =we, REMREr iR RENe, dare, ar
dar, & fdwed | a1

4, 2403 =1 T dare, ik Afa dare;, fawed;

“gEiRd A1 YR dard, dard, sy
3R I (@S B BreH)

5. 2404 11 00 qaTq, I gRMET daTd, gad Al 3R G8d B
1 v999 & fory s
6. 2404 19 00 ddrey, AT eI fadbed Jad AT 3R g8 &

ERIRCRE ARSI IEER]

WEIHRUT— 39 WS & JAoH & foIw, —

(@) g1 I qoa &1 dd A1 R AIfd iffedd qoa ¥ 2, R W 041 A1
UfHT & w5 H Sifm IudIa B A & oy 81 FHhaT & 3R SHH 1 &, ST,
MR AT IuhR AT &, a1 d Bl T 99 A YR S

(@) et fee ffde 71 & o R @ 9 e gew ey g0 9ifva fdy 1w =,
81 U el [ashg gl H 4 1 BT GaxT fdshd g AT ST,

@@ <= fen fAfde 7 & Yoo w® 9T gewr s o &1 amyfd & ugd, IRM
AT I g [T A1 sraen H el 9wy o H glg & forg ggar faan T &,
g8 U gRafdd Faxr f[ama qoa Gax1 &1 [y Jea JH1 g,
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@) < fod Afde 7 @ oo w® {f= e & e @& w0 ¥ fawa @« fog it
g1 fasa Jou =9iffa fdy U 8, 981 e U GexT famd g S9 &3 & forg
Ffde A1 & o MaRe & sl & oy Gawr fasa Jeg 8hm, a9y I8 gaxl
fasra 7o Hafda 2|

) g T i

“Iu—TYE" AR I BT A HHI: AT Yob CRB

e, 1975 (1975 BT 51) BT UM gl d Ffde o 9, Wi, Su—2Mvs
3R Ty %

(@) AW gob SRW AMRFRM, 1975 (1975 &1 51) @ Yo TG & ARAT & 104,
R goi Al &1 WS 3R I B fCuloRn Jor dM= At fewfort
M €, 39 @ @) el & oy, W't a@ 8 Hd, an) g |

2. T IMERITAT 1 HRaN, 2026 H TARL HHSH ST |

SIEIICINE
T Afd (199 PR TG AEDN)) |

[Authoritative English text of this Department’s Notification No. EXN-F(10)-2/2025-Vol-I dated
18-03-2026 as required under clause (3) of article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT

NOTIFICATION No. 19/2025-State Tax

Shimla-2, the 18th March, 2026

EXN-F(10)-2/2025-Vol-1.—In exercise of the powers conferred by sub-section (5) of
section 15 of the Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the Governor
of Himachal Pradesh, on the recommendations of the Council, is pleased to make the following
amendment in the notification No. 49/2023-State Tax, dated 10th November, 2023 published in the
Gazette vide number EXN-F(10)-5/2023 dated 25th November, 2023, namely:

In the said notification, after clause (iii), the following clause shall be inserted, namely:—

“(iv) supply of the following goods bearing the description specified in column (3), falling
under the corresponding Chapter/ heading/ sub-heading/ tariff item specified in column (2),
of the Table below, on which retail sale price is declared :—

Table
SI. No. | Chapter/ Heading/ Description of Goods
Sub-heading/ Tariff
item

@) 2) 3)

1. 2106 90 20 Pan masala

2 2401 Unmanufactured tobacco; tobacco refuse [other than
tobacco leaves]

3. 2402 Cigars, cheroots, cigarillos and cigarettes, of tobacco
or of tobacco substitutes
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2026.

4. 2403 Other manufactured tobacco and manufactured
tobacco substitutes; “homogenised” or
“reconstituted” tobacco; tobacco extracts and
essences (other than biris)

5. 2404 11 00 Products containing tobacco or reconstituted tobacco
and intended for inhalation without combustion
0. 2404 19 00 Products containing tobacco or nicotine substitutes

and intended for inhalation without combustion

Explanation. - For the purposes of this clause, —

(a)

(b)

(c)

(d)

(e)

®

2.

"retail sale price" means the maximum price declared on goods at which such goods in
packaged form may be sold to the ultimate consumer and includes all taxes, duties,
surcharge or Cess, by whatever name called,

where on the package of any specified goods more than one retail sale price is
declared, the maximum of such retail sale price shall be deemed to be the retail sale
price;

where the retail sale price declared on packages of any specified goods is altered to
increase the retail sale price at any stage before, during, or after the supply, such
altered retail sale price shall be deemed to be the retail sale price;

where different retail sale prices are declared on different packages for the sale of any
specified goods above in packaged form in different areas, each such retail sale price
shall be the retail sale price for the purposes of valuation of the specified goods
intended to be sold in the area to which the retail sale price relates.

2% ¢

“tariff item”, “heading”, “sub-heading” and “Chapter” shall mean respectively a tariff
item, heading, sub-heading, and Chapter as specified in the First Schedule to the
Customs Tariff Act, 1975 (51 of 1975);

the rules for the interpretation of the First Schedule to the Customs Tariff Act, 1975 (51
of 1975), including the Section and Chapter Notes and the General Explanatory Notes
of the First Schedule shall, so far as may be, apply to the interpretation of this clause.”

This notification shall be deemed to have come into force on the 1st day of February,

By order,

Principal Secretary (ST&E)

AT HR T JMTHNT faqmT

ST =T 20 / 2025— 5T B
fRrer—o2, faTT®, 18 A4, 2026

SOTTIOTH0—TF (10)—2 / 2025—aTei—1.—RATAS TSI AT 3R War dx AR, 2017
(2017 T 10) B IRT 164 U WRHAT BT TIRT PR Y, 5IUTA [ZATE UQel, SIYES! gRYg
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P RpRel w® fRaed U< 91l 3R 9ar &) |, 2017 # SR G wa @ forw
ffaRaa fram gra €, srerfq—

1. <fera 9m @R UR9.—(1) 37 FEl @1 dferd 9 fREree U A 3R AT R
(aterat |eer) R, 2025 ©

(2) Jg 99 1 BRER), 2026 ¥ YA FHST SIYIT

2. feomaa wcw A1 &k war ax FH, 2017 (B9 59 39 U¥dn] S A9 $El
T ?) #, I 31C @ yvEnq fAfeRaw fam siaxenfia frar o, srerfq—

“31D. a1 fA%HT 1 & ER W 91d 31 AYRT BT qod— (1) 39 FT & e
Al Suay # [fRd o=l ft a1d & TracEe, ™ Q@ TS afaer & W (3) H Ry g
faRer gt A, S arferdt @ W9 (2) # fAfde 9a o e Su—dfiie
Yeb—a] & AT AT &, DI AYfd BT Jod, T Al W HINT Gax1 [ashg g3 |
AN BR DI AR DI TSTH AT ST, ATT—

aferant
. 9. 3T / 2 / AT BT faaRoT
SI—3E / Fob a¥g

(1) (2) ()

1, 2106 90 20 e AT

2 2401 AT daTd; ddrg; Sfew widrd, & udl ol
B,

3. 2402 RR, =rwe, REMRel 3R ReRe, darg
darg, & faded | a0

4, 2403 =1 T dare, &R iffa dare, fashey;
“FHTRd” A YRR ddid, darg, shy
3R @ (1) BT BIEIN)

5. 2404 11 00 qdre;, A1 YARId ddTd, Jad A IR S8 @
991 vqae @ fory iU

6. 2404 19 00 darea, a1 eI fadhed gad Ad iR ¥84 &
a1 vaws @ forg i

(2) Su—frm (1) # ffde ar &R @1 AT &1 MR FEfaiad ger # fear s,
JrefTa—

PR IR = (G-I 46T o7 X AR R BT 9fed &%)/ (100 + AN FR &I BT M)
TEHR— 39 8 & Jio @ forg,—

(@) "N B FT A THIHT AA SR FAT TR (ESNIALL) AT BEF AT R A
PR (SN THE) a7 5T AT @R [ar HR (TASNTHEL) AT FY ISIST A 3R
AT PR (GASNTAL) ¥ 7, o {6 AW &

(@) gew fIwd 1eu” & ad 9d R Aifid if¥ead Jo7 ¥ 8 e R S 9o
Wﬁwﬁaﬁﬂwmmlaﬁmwu@%(‘ﬁm%eﬁ?sﬂﬁwﬁw@Rlﬁf
SR a1 SUBR AR &, =18 d fhdl W 19 | YR G
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@ e fed Fifde 919 @ fod W) e 9 f¥e gavr [9wa e a1ftd fy e =,
I8l U gexT A gt § A fiean &7 gexr fawmyg Jeu AT e

(@) <l fen Afde 7 & Yoo w® 9T gewr 9w qoa &1 amyfd 9 ugd, IRM
AT B gL fdl A eraven H gexr fIwa qou # gfg & forg aga faar =,
agl U uRafdd et famy Hed Gax1 aI Ay Jeg /1 S,

(8) el flt fafde At @ Yoo wR = er=f & 9 & wu 7 fawy @ fou fafa=
gexl fashg ed =Ifvd by Y 81, 981 e Ul Qexl [dhd ed 39 &3 & forg
fAfde a1a @ qoa o & g & foy gewr s 1o g, R a8 gawn
fasrg Heu wdfea g

3. Saa i | 99 8B # WM Wge H, Gs(E) @ wwEw, ffafed ds
Jfaxenfua fhar g, swerfq— ()W%Wqﬁﬁwwﬁﬂaﬁwﬁwzﬁmﬁﬁwa
dad M 31D & sidvia ffdse w1 & |dg § s8R, o9 R yfdedl gRT 9ha 4o &
MR W R e T &

3T &I,

UeTE Aid (199 &R U4 DN |

[Authoritative English text of this Department’s Notification No. EXN-F(10)-2/2025-Vol-I dated
18-03-2026 as required under clause (3) of article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION No. 20/2025-State Tax
Shimla-2, the 18th March, 2026

EXN-F(10)-2/2025-Vol-I.—In exercise of the powers conferred by section 164 of the
Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the Governor of Himachal
Pradesh, on the recommendations of the Council, is pleased to make the following rules further to
amend the Himachal Pradesh Goods and Services Tax Rules, 2017, namely:—

1. Short title and commencement.—(1) These rules may be called as the Himachal
Pradesh Goods and Services Tax (Fifth Amendment) Rules, 2025.

(2) They shall be deemed to have come into force from 1st day of February 2026.

2. In the Himachal Pradesh Goods and Services Tax Rules, 2017 (hereinafter
referred to as the said rules), after rule 31C, the following rule shall be inserted, namely:—

"31D. Value of supply of goods on basis of retail sale price.—(1) Not withstanding
anything contained in the provisions of this Chapter, the value of supply of goods
bearing the description specified in column (3), falling under the corresponding
Chapter/heading/sub-heading/tariff item specified in column (2), of the Table below,
shall be deemed to be the retail sale price declared on such goods, less the amount of
tax as applicable, namely:—



13944

ST, feHTereT Ueel, 27 HIG, 2026 /06 o, 1947

Table
SI. No. Chapter/ Description of Goods
Heading/Sub-
heading/ Tariff item
(1) (2) 3)
2106 90 20 Pan masala

2. 2401 Unmanufactured tobacco; tobacco refuse [other
than tobacco leaves]

3. 2402 Cigars, cheroots, cigarillos and cigarettes, of
tobacco or of tobacco substitutes

4. 2403 Other manufactured tobacco and manufactured
tobacco substitutes; “homogenised” or
“reconstituted” tobacco; tobacco extracts and
essences (other than biris)

5. 2404 11 00 Products containing tobacco or reconstituted
tobacco and intended for inhalation without
combustion

6. 2404 19 00 Products containing tobacco or nicotine substitutes
and intended for inhalation without combustion

(2) The amount of applicable tax referred to in sub-rule (1) shall be determined in the
following manner, namely:—

Tax amount = (Retail sale price X tax rate in % of applicable taxes)/(100+ sum of
applicable tax rate).

Explanation. — For the purposes of this rule,—

(a)
(b)

(c)

(d)

(e)

“applicable tax” means IGST or CGST or SGST or UTGST as the case may be.

"retail sale price" means the maximum price declared on goods at which such goods in
packaged form may be sold to the ultimate consumer and includes all taxes, duties,
surcharge or Cess by whatever name called;

where on the package of any specified goods more than one retail sale price is
declared, the maximum of such retail sale price shall be deemed to be the retail sale
price;

where the retail sale price declared on packages of any specified goods is altered to
increase the retail sale price at any stage before, during, or after the supply, such
altered retail sale price shall be deemed to be the retail sale price;

where different retail sale prices are declared on different packages for the sale of any
specified goods above in packaged form in different areas, each such retail sale price
shall be the retail sale price for the purposes of valuation of the specified goods
intended to be sold in the area to which the retail sale price relates.".
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3. In the said rules, in rule 86B, in the first proviso, after clause(e), the following
clause shall be inserted, namely:—"(f) the registered person other than a manufacturer shall be
exempted from the provisions of this rule only in respect of goods specified under rule 31D, on
which the tax has been paid by the supplier on the basis of retail sale price:".

By order
Principal Secretary (ST&E).

Ut ISt fTAHET
RM@-171009, 28 WIERI, 2026

= URiTg-TaT (1)3/2024- 7079.—a4idh faum & foran &1 & Fafofed o wur 83 & fqusm
Td QIS B 18 UTH GHT HT T3 / RITTT HA 8 TRaraHT faariedi= g;

3{q: oA U™ o Io9uTd, FHTad TSR damdt XS S, 1994 @ 1994 &7 SfAfTH Heidh
4) B YRT 3 BT IT-YRT (1) T (2) GRT Y QG BT TG I gT, el S &b 5 3=t & aftfa adam sm
FUT BT fAUTS/G S R -5 UTH JUT BT TE/RITTHT 3 BT U Hd g AR JUT TR Jrafra I qut
T B THHRY T Qrdei-e a3 38T AT 61 & U USRI 7 3R Iurgad e 1 &,
T Tra B Tal/SMeT oY U B 9UT 39 W AR $RA & o1 Wit -7 & 11T UeH R &,

IS 39 qra=y H, TSR YT THT TSl B Dl SMURY/Gd UK BT 81 <, § 39 A9 I 38y
Y UG & OR) B & & ¥ diF 3) faHl & o@fd & Wiar Iurgad, el &1, &l URgd HR Gl |
IR Fad 3fafyl & aa b g gaira a1 318y, S bis o €, ugur el fbu Sy,

I WHR, O 1, & g srgget & aftfa am gur ast & fursH/gies aur =5 am gyl &
/RO TR 3if~ SR, Jurgad forar &1, &t Rywier & =fdemd, okt wft|

gt
Wo | TqdEM I GT-2 # EERIL P IST4H I I 2 # faa=ur
To | Y YT | atfaymawsd | Gurer | aRfaas amayr | afdfa am aur
T A Il & A qEudyr | dafffaag | A Qv gEl
3P arel UTHI & AT &AM
biRC IS
ok t:)
1 2 3 4 5 6 7
1 TS ST
1 SHHR 1. SHPR T TRYS] 1. IRTST T JHT SHHR
2. SF®BR B8R F HIY = 5 H
3. IRIST gifa ol &l
[red g Tt
IH, UMW T
TR TR |
TR GRI
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Tt I fAHTT

fRmaT-171009, 6 914, 2026

@ dRiitg-Tau  (1)3/2024-11200-06.—39 UM & SftR@—n dem  diiiva-
TIY(1)3/2024- 60498-60506, f&T® 18-12-2025 % 3, orall GHRWR T I\ 9uT &3f &1 gida
mﬁmwmw@amﬂmﬂmé&n‘%q@wmmwﬁawm foret
SURR &) 39 I B, AT/ U HRA 3R 39 R faaR $H7 & IR 31 Rw1er wga
B o fore wrfdigd fosar ma a;

3R Fifr IWRIad siftrga=n # Ay s@afy & +iar ura snéd/ggmal W faeR faan mar aur
JURgad foTa gHRGR & UF faHidh 28-02-2026 & 3iciid Ure Riwiver sraR fafe foran m;

3id: RUd Uew & Igurd, fRHrad UeRr Yaradt IS SifAfTH, 1994 @ 1994 BT AT
TATH 4) D URT 3D IU-UYRT(2) GRT g fGadl Bl TN HRd gy, o gURR fedr=a wewr &t
wwéﬁ% e ¥ et Faferad st # aftfd o a1 & a1 gifed B & Hed
U™ |

ST
Fo | Y IYT | HIYIBM-2 H PIg Y IYT | HZF@I5H | fqaeur
Fo | HTAM | adfaymayr | H@m-2H HTA | aftfa amm qur
g | sumieam | aftfaum o ¥ gl
&=t/ qUT A PIY HO- | S UTHI &
pIeikcal Jrqafefd g9 | 4 # afofa ™
3rgafofa qEAUMS | AW/
fear T T B
ST E gfefera
far
ST 8
1 2 3 4 5 6 7
1 foora s w099
ELE 1. S 1. DI oare! 1. DA DY T 4

2. UATER e gfofg

3. gl 2. TR %ﬁgsm 2. A4 T @Y

4. TS 11-08-2025 | 3 procs BlePR DY

5. TR R | > S IS 3 F AW

6. garft JUT el & .

e A @ i | 4. PG I, I HHI
® AW 9 ghs”  H
ﬂm 5. UAReY @iﬂ
femmg) |

3SR &R,
BIECICERGRE)]
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Tl 3o fAUmT

R -171009, 14 w1, 2026

WEm: HRATg-Tae (1)3/2024-12389-94.—39 fAHFT &1 el gHRGR &1 Sifg=- @A
URfied TaT (1)3/2024-11404-11, f&A1® 07-03-2026 T GRITS T8 S & HH &A1 2 9 3 W 3ifdd
fre eRR o Ts YRS &1 UH Uarad oRId 9 TRUES ¥ -5 I IHI(E) & 9 UeR 9
Ul SIlY

ELC
Fo | IAAF | FFHEN-2H | TSI | FZTSN4AIVTAS UH | g I@m2 | fqazon
To yw | aftfaam ey | g | 9y § afrfed e o amEl | | aftfa amm
JUTHT | FUAM S A | A1 a7 & 9 JUTH A9
M IS T UM &
q=ad |
Eak it
1 2 3 4 5 6 7
faoprg Ws WIS
2 YR (1. YR 79 | FHATA | 1. hhilgd T THT
gfﬂég;’:‘ 2. ORIA G B "YU A ﬁ?ﬁ*
8 T Sl @ X & drs o | P IBAS
2. g 7, @rel 9 G g | 3 a0 A
3. T8 T & Pl BISH
3Tt 3= gt
43 /74 G T R) o

71066/1, 1067, 1068, 1069, F[‘HT:SJI@F[
1070, 1071, 1733/ 1072, AR

TR 1734, 1072, 1735, 1072, [ mmmaaq

1 s
2. W 1073, 1827/1074, 1828, nga;
1074, 1829, /1074, 1845, | o v s

1074, 1846, 1075, 1077, | = -
1078, 1079, 1080, 1081, %am
1082, 1083, 1084, 1085, © TZg
1086, 1087, 1088, 1089,

1090, 1091, 1092, 1093, | 2
1094, 1095, 1096, 1097, "‘“”g"q." &
1098, 1099, 1100, 1101, X
1102, 1103, 1104, 1105,
1106, 1107, 1108, 1109,
1110, 1111, 1112, 1113,
1114, 1115, 1116, 1117,
11118, 1119, 1120, 1121,
1847/1122, 1848/1122, 1849/
1122, 1123, 1124, 1125,
1126, 1127, 1128, 1129,
1130, 1131, 1825/1132, 1826/
1132, 1911/1133, 1912/1133,
2488, 1134, 1902, 1135,
1903/1135, 1904/1135, 1905/
1135, 1906/1135, 1907,/1135,
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1908/1135, 1136, 1137, 1138,
1139, 1140, 1141, 1142,
1143, 1144, 1145, 1146,
1147, 1148, 1149, 1150,
1151, 1152, 1153, 1154 f34,
1154 849, , 1155 99, 1155
A, 1156, 1157, 1158, 1159,
1160, 1161, 1162(3), 1946/
1163, 1947/1163, 1948/1163,
1950/1163, 1164, 1165, 1166,
1830/1167, 1831/1167, 1832/
1167, 1835/ 1167/1836/1168,
1837/1168, 1169, 1170, 1171,
1172, 1173, 1174, 1175,
1176, 1178, 1179, 1180,
1181, 1182, 1183, 1184,
1185, 1186, 1187, 1188,
1189, 1190, 1984/1191 fa+,
1984/1191 89, 1984/1191
9 1985/1191, 1192, 1193,
1985/1191 39, 1985/1191
9, 1194, 1195, 1196, 1197,
1198, 1199, 1775/1200, 1176/
1200, 1277/1200, 1278/1200,
1279/1200, 1201, 1962/1202,
1203, 1204, 1205, 1206 A=,
1206 &9, 1207, 1208, 1209,
1210, 1959/1211, 1960/1211,
1961/1211, 1212, 1213, 1214,
1216, 1217, 1218, 1219,
1220, 1221, 1222, 1223,
1224, 1225, 1226, 1227,
1228, 1229, 1230, 1231,
1232, 1233, 1234, 1235,
1236, 1237, 1238, 1239,
1240, 1241, 1243, 1244,
1245, 1246, 1247, 1248,
1249, 1250, 1251, 1252,
1253, 1254, 1255, 1256,
1257, 1935/1258, 1936/1258,
1937/1258, 1938/1258, 1259,
1260, 1261, 1262, 1263,
1264, 1265, 1267, 1973/1268,
1974/1268, 1269, 1270,
1271, 2041/1272, 2042, 1272,
2043/1272, 2044/1272, 2045/
1272/ 2046/1272, 2491/2047,
2048/1273, 1274121275,
1276, 1277 &9 1277 o9
1277 89 1277 B9 1277 fa=
1277 89, 1787/1278,
1788/1278, 1279, 1280, 1281,
1282, 1283, 1284, 1285,
1286, 1287, 1288, 1757/1289,
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1758/1289, 1290, 2049/1291,
2050/ 1291, 1292, 1293,
1294, 1295, 1296, 1297,
1298, 1299, 1300, 1301,
1302, 1303, 1304, 1305 ,
1306, 1307, 1308, 1309,
1310, 1311, 1312, 1313,
1314, 1315, 1316, 1317,
1318, 1900/1319, 1901/1319,
2492/1320, 2493/1320, 1321,
1322, 1323 &9, 1323 a9,
1324, 1325 f849, 1325 f34,
1326, 1327, 1328, 1329,
2494/1330 , 2495/1330, 1331,
1332, 1333, 1334, 1335,
1336, 1337, 1338, 1339, 1340
7, 1340 89, 1341, 1342,
1343, 1344, 1345, 1346,
1347, 1348, 1349, 1350,
1351, 1352, 135, 1354, 1355,
1356, 1357, 135, 1359, 1360,
1361, 1362, 1363, 2051/1364,
2052/1364, 2053/1364, 1365,
1366, 1367, 1368, 1683/1369,
1684/1369, 1370, 1371, 1372,
1373, 1685/1374, 1686/1374,
1687/1375, 1688/1375, 1376,
1377, 1378, 1379, 1380,
1381, 1382, 1383, 1384,
1819/1385, 1820/1385, 2496/
1821, 2497/1821, 1822/1385,
1823/1385, 2054/1824, 2498/
1821, 2055/1824, 2056/1824,
1386, 1387, 1388, 1389,
1390, 139/1391, 1840/1391,
2499/1841, 2500/1841, 1842/
1391, 1392, 1843/1393, 1844/
1393, 1394, 1395, 1396,
1397, 1398, 1399, 1400,
1401, 1402, 1403, 1404,
1405, 1406, 1407, 1408,
1409, 1410, 1411, 1412, 1413
9, 1413 9, 1414, 1415,
1416, 1417, 1418, 1419,
1420, 1421, 1422, 1423,
1424, 1425, 1426, 1427,
1428, 1429, 1430, 1431,
1432, 1433, 1434, 1435,
1436, 1437, 1438, 1439,
1440, 1441, 1442 , 1443,
1444, 1445, 1446, 1447,
1448, 1449, 1450, 1451,
1452, 1453, 1454, 1455,
1456, 1457, 1458, 2057/1459
|, 2057/1459 fam, 1460,
2058/1459 T899, 1461, 1462,
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1463, 1464, 1465, 1466,
1467, 1468, 1469, 1470,
1471, 1472, 1473, 1474,
1475, 2059/1476, 2060/1476,
1477, 2061/1478, 2062/1478,
1479, 1480, 1481, 1482,
1483, 1484, 1485, 1486,
1487, 1488, 1489, 1490, 1491
9, 1491 99, 1492, 1493,
1494, 1495, 1496, 1497,
1498, 1499, 1500, 1501 A=

%ol -535
9

43/74 HYET T I - 1501

|, 1501 fAE, 1502,
2063/1503, 2064/1503, 2065/
1503, 2066/1503, 1504, 1505,
2501/1506, 2502/1506, 1507,
1508, 1509, 1510, 1511,
1512, 1513, 1514, 1515,
1516, 1517, 1518, 1519,
1520, 1521, 1522, 1523, 1524
=, 1524 89, 1525,
1971/1526, 1972/1526, 1527,
1528, 1589, 1530 A9, 1530
9, 1531 79, 1531 99,
1532, 1533, 1534, 1535,
1536, 1537, 1538, 1539,
1540, 1541, 1542, 1543,
1544, 1545, 1546, 1547,
1548, 1549, 1550, 1551,
1552, 1552/1, 1553, 1554,
1555, 1556, 1557, 1558,
1559, 1560, 1561, 1562,
1563, 1564, 1565, 1566,
1567, 1568, 1569, 1570,
1571, 1572, 1573, 1574,
1575, 1576, 1577, 1578,
1579, 1580, 1581, 1582,
1583, 1584, 1585, 1586
1918/1587, 1919/1587, 1588,
1589, 1986/1589, 1987/1598,
1590, 1591, 1592, 1593, 1594
1, 1594 89, 1595, 1596,
12503/1597, 2504/1597,
2505/1597, 1598 A+, 1598

89, 2506/1599, 2507/1599,
2508/1599, 1600, 1601, 1602,
1603, 1604, 1605, 1606,
1607, 1608, 2285/1609 A=
2286/1609 T8+, 2286/1609
|,  2287/1609, 2509/1610,
2009/1610, 2510/1610, 1611,
1612, 2511/1613, 2512/1613,
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1614, 1615, 1616, 2067/1617,
2068/1617, 1618, 1619, 1620,
1621, 1622, 1623, 1624,
1625, 1626, 1627, 1628,
1629, 1630, 1631, 1632,
1632/1, 1633, 1634, 1635,
1636, 1637, 1920/1638,
1921/1638, 1922/1638, 1923/
1639, 1924/1639, 1789/1640,
1790/1640, 1925/1641, 1926/
1641, 1727/1642, 1928/1642,
1929/1642, 1930/1642, 1643,
1644, 1645, 1646, 1647,
1648, 1649, 1650, 1651,
1652, 1653, 1654, 1655,
1655/1, 1656, 1657, 1658,
1659, 1660, 1661, 1662,
1663, 1664, 1665, 1666,
1667, 1668, 1669, 20689/
1670, 2070/1670, 2071/1670,
1671, 2513/1672,2514/1672,
2515/1672, 1673, 1674, 1675,
2516/1676, 2517/1676, 1676,
1678

%el: 219
9

3MTCRT GRT,
BIECECEIRRIRUS)N

GENERAL ADMINISTRATION DEPARTMENT
NOTIFICATION
Dated, 24th March, 2026

No. GAD-B(F)2-1/2025-1.— In partial modification to this Department’s Notification of
even Number dated 12th January, 2026, the Governor, Himachal Pradesh is pleased to schedule
the dates for conducting first phase of Census 2027 i.e. House Listing and Housing Census in
Himachal Pradesh, from 16th June, 2026 to 15th July, 2026, in place of 12th May, 2026 to
11th June, 2026, with the option for self-enumeration which shall be conducted in fifteen days'
time period just before the start of House listing and Housing Census of thirty days.

By order,

SANJAY GUPTA,
Chief Secretary.
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RreT—02, 25 9, 2026

H@I: $0TaH0TH0—T (3)—3 /2023—<[ol.—2Haedl U™l & IuuTe, fRAred ueel (9@
ERT BT AT & I8 W) BRI M|, 1999 (1999 &1 IfAfH dA=aid 16) @I ORI 15
gRT Uad WAl BT YANT B 8Y, Jdidd JRIH &I Folr= srggdi—1 (B 5899 s uedrq
"IF A" Bl AT ©) H R g9 I FrEfaRad deed aRd 8, fiiq——

REICE]

RArae UQYl (IS §RT B ATd @ 98- WX) Hxed Mg, 1999 & I
H fIemE A 91 22 & W™ 9T 3 @ SRIE X Bl o) feiRad $u o @bl SIgE——

ERINGEE RSN PN Pl
22. gidell ¥ d4¢ Ul 3 ¥9Y Ufd g9 oflex
3T §INT,
I BAR,

UeTE A (199 &R U4 D) |

[Authoritative English text of this Department Notification No. EXN-A(3)-3/2023-Loose dated
25-03-2026 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 002, the 25th March, 2026

No. EXN-A(3)-3/2023-Loose.— In exercise of the powers conferred by Section 15 of the
Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act, 1999 (Act No. 16 of 1999),
the Governor, Himachal Pradesh is pleased to make the following amendment in Schedule-I
appended to the Act ibid (hereinafter called the ‘said Schedule’), namely:—

AMENDMENT

For the existing item no. 22, the tax rate under column-3 of the said Schedule-I of the
Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act, 1999, shall be substituted as

under:—

S1. No. Commodities Rate of tax
22, Packaged Drinking Water Rs. 3.00 per 10 litre
By order,
DEVESH KUMAR,

Principal Secretary (ST&E).
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 11th February, 2026

No. HHC/Admn.3(391)/94-1.—12 days commuted leave on and w.e.f. 12-01-2026 to
23-01-2026, is hereby sanctioned, ex-post-facto, in favour of Shri Anil Kumar Sharma, Additional
Registrar of this Registry.

Certified that Shri Anil Kumar Sharma has joined the same post and at the same station
from where he proceeded on leave after the expiry of the above leave period.

Certified that Shri Anil Kumar Sharma would have continued to officiate the same post of
Additional Registrar but for her proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 11th February, 2026

No. HHC/Estt. 3(876)/2015.—07 days earned leave on and w.ef 26-12-2025 to
01-01-2026, is hereby sanctioned, ex-post-facto, in tavour of Shri Het Ram, Assitant Registrar of
this Registry.

Certified that Shri. Het Ram has joined the same post and at the same station from where he
proceeded on leave after the expiry of the above leave period.

Certified that Shri. Het Ram would have continued to officiate the same post of Assistant
Registrar but for her proceeding on leave.

By order,
Sd/-

Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 16th February, 2026
No. HHC/Estt. 3(709)/2009.—06 days commuted leave with effect from 12-01-2026 to

17-01-2026, with permission to suffix Sunday fell on 18-01-2026, is hereby sanctioned, ex-post-
facto, in favour of Shri Kalyan Singh Tanta, Court Master of this Registry.
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Certified that Shri Kalyan Singh Tanta has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Kalyan Singh Tanta would have continued to officiate the same post of
Court Master but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 18th February, 2026

No. HHC/Estt.3 (510)/2000-1.— The following kind of leaves are hereby sanctioned, ex-
post-facto, in favour of Shri Tarun Mahajan, Secretary of this Registry:

1. 03 days commuted leave on and w.e.f. 19-01-2026 to 21-01-2026
2. 03 days commuted leave on and w.e.f. 28-01-2026 to 30-01-2026

Certified that Shri Tarun Mahajan has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Tarun Mahajan would have continued to officiate the same post of
Secretary but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 17th February, 2026
No. HHC/Estt.3(409)/95-1.— 10 days earned leave on and with effect from 19-02-2026 to
28-02-2026, with permission to suffix Sunday falling on 01-03-2026 is hereby sanctioned in favour
of Shri Padam Dev Sharma, Additional Registrar of this Registry.

Certified that Shri Padam Dev Sharma is likely to join the same post and at the same station
from where he proceeded on leave after the expiry of the above leave period.
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Certified that Shri Padam Dev Sharma would have continued to officiate the same post of
Additional Registrar but for his proceeding on leave.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 18th February, 2026
No. HHC/Admn.3(362)/92-1.—88 days earned leave on and w.ef. 14-10-2025 to
09-01-2026, with permission to suffix second Saturday, Sunday and winter vacations w.e.f.
10-01-2026 to 01-02-2026, is hereby sanctioned, ex-post-facto, in favour of Smt. Rachna Sood,

Assistant Registrar of this Registry.

Certified that Smt. Rachna Sood has joined the same post and at the same station from
where she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Rachna Sood would have continued to officiate the same post of
Assistant Registrar but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 18th February, 2026

No. HHC/Estt.3(762)/2010.—02 days commuted leave for 16-12-2025 & 17-12-2025 is
hereby sanctioned, ex-post-facto, in favour of Smt. Priti Sharma, secretary of this Registry.

Certified that Smt. Priti Sharma has joined the same post and at the same station from where
she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Priti Sharma would have continued to officiate the same post of
Secretary but for her proceeding on leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 16th February, 2026

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Senior Civil Judge-cum-CJM, Lahaul-Spiti at Kullu as Drawing and Disbursing Officer
in respect of the Court of Civil Judge-cum-JMFC, Kullu and also the Controlling Officer for the
purpose of salary, T.A. etc in respect of Class II to IV establishments attached to the aforesaid
Court under Major head “2014- Administration of Justice” during the leave period of Dr. Pushp
Lata, Civil Judge-cum-JIMFC, Kullu w.e.f. 16-02-2026 to 24-03-2026 or till she returns from leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 19th February, 2026

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Civil Judge-cum-JMFC(V) as Drawing and Disbursing Officer in respect of the Court of
Civil Judge-cum-JMFC(VI), Shimla and Civil Judge-cum-JMFC(VIII), Shimla and also the
Controlling Officer for the purpose of salary, T.A. etc. in respect of Class II to IV establishments
attached to the aforesaid Court under Major head “2014- Administration of Justice” till Ms. Sharuti
Bansal Civil Judge-cum-JMFC(VI), Shimla returns from leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Dated, the 24th February, 2026

No. HHC/Rules/Vol. V/97.—In exercise of the powers conferred by Section 23 of the State
of Himachal Pradesh Act, 1970 read with Section 129 of the Code of Civil Procedure, 1908,
Article 225 of the Constitution of India and all other powers enabling in this behalf, the High Court
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of Himachal Pradesh is pleased to make following amendment in High Court of Himachal Pradesh
(Original Side) Rules, 1997, as under: —

Brief description | SI. Particulars of the Rules
No.
Short Title 1. These Rules shall be called the High Court of Himachal
Pradesh (Original Side) 20th Amendment Rules, 2026.
Commencement 2. These Rules shall come into force with immediate effect.

Amendment(s) 3. In Rule-18 (Miscelleneous) of Chapter-1, the
(1) |Exiting rule shall be numbered as sub-rule (i)

(i1)) |In Rule-18 of Chapter-1, after the sub-rule-(i), sub-rule (ii)
shall be inserted as under:

“(i1) The counsel or party(ies) seeking an adjournment
shall duly fill-in the adjournment slip in the prescribed
format at Form-A1 with prior intimation to the opposite
party(ies) or their counsel.”

(ii1)) |An adjournment slip, appended to these amendment Rules,
shall be incorporated as Form-A1, at the end of the Chapter-1.

By order,
High Court of Himachal Pradesh,

Sd/-
Registrar General.
Form-A1l
ADJOURNMENT SLIP
IN THE HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

Case No. of Appellant / Petitioner

Versus
Respondent

Date of Hearing

1. Whether notice to opposite counsel is given in advance; Yes/No. Agreed/Not Agreed
(tick).

2. The undersigned prays for the adjournment of the hearing of the above case on the
following grounds:
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3. The undersigned clearly understands that in the event of his prayer granted, it will be
incumbent on him to inform his client of the date to which his case has been postponed.

Date: Signature of the Counsel for the Signature of the counsel for
opposite side acknowledging the Appellant/Petitioner/
information of the request for Respondent/Defendant.
information.

OFFICE OF THE MUNCIPAL COUNCIL JAWALAMUKHI
Email:- mc.jawalamukhi@gmail.com Phone Number- 01970222256

NOTIFICATION
Uploding Date the 6th March, 2026

No: 366/MCJ.—The following Bye—laws made by Municipal Council Jawalamukhi, for
regulating Outdoor Advertisement and hoardings in exercise of the Power conferred under section
113 and Section 202(o) of the Himachal Pradesh Municipal Act, 1994 I, Executive Officer,
Municipal Council Jawalamukhi, Distt. Kangra, Himachal Pradesh hereby notify the following
Bye- laws. In accordance with Resolution No. 328/MCJ passed in House meeting dated
22-07-2025.

ADVERTISEMENT BYE-LAWS-JAWALAMUKHI MUNICIPAL COUNCIL

1. Title & Contents.—(i) These Bye-laws may be called the Municipal Council
Jawalamukhi Outdoor Advertisement Bye-laws 2025.

(i1)) These Bye-laws shall come into force with immediate effect within the limits of
Jawalamukhi Municipal Council after the notification by the Government of Himachal Pradesh in
the official Gazette.

2. Definitions: In these Bye-laws unless the context otherwise requires:—
(1) “Act” means Himachal Pradesh Municipal Act, 1994
(i) “Council” means Jawalamukhi Municipal Council (MCJ henceforth)

(i) “Advertisement" shall mean any work, letter, model, sign, device, digital display,
electronic display, name boards, direction boards, laser show, kiosk, LED, LCD,
Backlit Board, Neon display, or representation supported on or attached to any
post, pole, standard framework or other support wholly or in part upon or over
any Private/ Public/State Govt./Central Govt./ public Sector undertaking/ Govt.
Companies/ Govt. Authorities etc., land/Spaces, building or structure which or
any part of which shall be visible against the sky from some point in any
street/Road includes all and every part of any such post, pole, parapet, standard
framework or other support. It shall also include any balloon parachute or other
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(iv)

™)

(vi)

similar employed wholly or in part for the purpose of any advertisement
announcement or direction upon or over any land/spaces, building or upon or over
any street. However, any display in the form of graffiti and civic messages
published by Municipal Council or any Government authorities (Having no
commercial explanation) for the benefit of the citizen shall not be considered as
an advertisement. During the period of model code of conduct banners , hoardings
put up by political parties shall also fall under the category of advertisement.

Advertisement on vehicle (movable) means single, double or multiple
advertisement board affixed by means of sticker/boards on vehicle, side panel or
behind a vehicle in a manner that advertisement draw visibility while the vehicle
is driven on the road. However, care must be taken to ensure that this does not
impede traffic as well as pedestrians.

Advertisement on vehicle (Parked) means single, double or multiple
advertisement board affixed by means of sticker/boards on vehicle, side panel or
behind a vehicle in a manner that advertisement draw visibility when vehicle is
parked at strategic location. However, care must be taken to ensure that this does
not impede traffic as well as pedestrians.

"Advertisement Regulation Committee" means Committee consisting of a)
Executive Officer, Municipal Council, Jawalamukhi (b) Two Municipal
Councilors nominated by the General House of MCJ (c) Junior Engineer
Municipal Council, Jawalamukhi (d)Sanitary supervisor, Sanitary Inspector
Municipal Council, Jawalamukhi e) Assistant Engineer (PWD), Jawalamukhi (f)
Clerk, Municipal Council, Jawalamukhi and(g) Representative of concerned
Highway Authority.

(vii) "Advertisement Zoning Plan" means the numbered plan signed by the Executive

Officer and kept in this office defining the areas of special control and restrictions
regarding the advertisement applicable to such areas.

(viii) “Area of Special control" means as area so defined in the advertisement zoning

(ix)

plan.

"Enclosed Land" shall mean the land which is wholly or for the most part
enclosed within the hedge fence, wall or similar screen or structure and shall not
include any railway station together with the yards and for Court thereof, whether
enclosed or not, any public park, public garden or other land held for the use or
enjoyment of the public.

"[lluminated advertisement" shall mean any advertisement with self-luminous by
an outside source of light, but not include an illuminated display of goods if such
display:—

(a) Is of goods merely bearing labels showing the name of article of its
manufacturer or of other; and

(b) Is made by lighting which is not, in the opinion of the Executive Officer
more than which is necessary to make the goods labels visible at night.
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3.

(xi) "Name Plate" shall mean an advertisement announcing the name of owner and or

name of occupier of a building and/or name of a building upon which such
advertisement is fixed, exhibited painted, pasted retained or displayed, provided
that the size of the letters constituting such advertisement does not exceed 2" in
height and the total area does not exceed 4 square feet.

(xii) "Structure" shall include a post, pole, tree, bridge, embank and road surface and

also a tram car, omnibus and any other vehicle any movable, board used primarily
as an advertisement or advertising medium.

(xiii) “Schedule” means the schedule indicating the rate/fees for advertisements

A

Regulation and control of advertisement:

No advertisement shall be erected, exhibited, fixed or retained upon or over any land,
building, wall, boarding, frame, post or structure or place within the City without the written
permission of the Executive Officer granted in accordance with bye-laws made under this Act.
Provided that no permission shall be required for any advertisement, which:—

3.

notices etc.

(a)

(b)

(c)

(d)

(e)

(B)

(1)

(i)

Appears in newspapers, relates to public meeting, or to an election to Parliament
or Legislative Assembly or the Council or to candidature in respect of such
election; or

Is exhibited within the window of and building if the advertisement relates to the
trade, profession or business carried on in that building; or

Relates to the trade profession or business carried on within the land or building
upon or over which such advertisement is exhibited or to any sale or letting of
such land or building or any effects therein or to any sale entertainment or
meeting to be held on or upon or in the same; or

relates to the name of the land or building upon or over which the advertisement
is exhibited, or the name of the owner or occupier of such land or building; or

Relates to any activity of the Government or Union of India or the Municipal
Council.

Prohibition of sticking, fixing hanging or painting bills, posters, advertisement,

Hoardings, advertisement/ banners will not be allowed in the acquired width of
the National/ State Highway and other scheduled road and footpath as they cause
traffic hazard and are against the instructions of the Govt. of India and Hon’ble
Court.

No Hoarding, advertisements should be put at the place which effects or
endangers the growth of flora and fauna.

(ii1)) No hoarding, advertisement should be located in thickly wooded area and no any

kind of hoarding should be placed on trees.

(iv) No hoarding, advertisement should exceed dimension size of 16 Sq. Meters
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(v) No hoarding, advertisement, banners should be put up in contravention of any law
& rules against the guidelines notified by any Department/Agency of State/Centre
govt. as applicable in M.C. Jawalamukhi.

(vi) No hoarding, advertisement should locate near a water source/ at any other place
that obstruct traffic view and endangers public safety.

(vii) No hoarding, advertisement should be in the form of writing, engraving, nailing
and carving on any natural or in animate object.

(viii)No hoarding, advertisement, banner will be allowed on the roofs of buildings,
except with the permission of Executive Officer, MC Jawalamukhi for which it is
necessary to produce latest Structural Stability Certificate. In case of any accident
due to installation of hoarding the said applicant shall himself/ herselfbe solely
responsible. All precaution are to be adopted time to time by the applicant.

(ix) Only sign board of premises are allowed up to 3 Sq. m. between slab and lintel of
the building to the occupier/ owner.

(x) Directional sign to Govt. offices, religious places will be allowed by the Council,
the type, size and location of these shall be also approved by the Council. The
MCIJ has to keep in view requisite site clearness, so that there is no traffic hazard
due to installation of such board.

(xi) The Council shall provide notice board for the purpose of sticking, fixing or
hanging posters, notice and advertisement, which shall be available for use on an
application to be made to the Executive Officer on payment of fee provided for in
these Bye-Laws.

(xii) No hoarding, advertisement should be located/ positioned on a sharp turn, “U”
turn and blind turns.

(xiii) The beauty of nature for matters such as hills, rivers, trees and rock should not be
destroyed by indiscriminate installation of commercial advertisement.

(xiv)No writing/defacing of retaining wall sand parapets could be allowed
4. Outdoor advertisement and road safety criteria:—
An advertisement device may be considered a traffic hazard:—

(a) Ifitinterferes with road safety or traffic efficiency;

(b) If it interferes with the effectiveness of a traffic control device (e.g. traffic light,
stop or give way sign);

(c) Distracts a driver at a critical time (e.g. making a decision at an intersection);

(d) Obscures a driver's view of a road hazard (e.g. at corners or bends on the road);

(e) Gives instructions to traffic to "Stop", "halt" or other (e.g. give way or merge);

(e) Imitates a traffic control device;
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)

(2

(h)

(@)

Is a dangerous obstruction to road or other infrastructure, traffic, pedestrians,
cyclists or other road users;

Is in an area where there are several devices and the cumulative effect of those
devices may be potentially hazardous; and

If situated at locations where the demands on driver’s concentration due to road
conditions are high such as at major intersections or merging and diverging lanes;

Name of advertisement agencies should be mentioned on every hoarding board
along with contact numbers, office locations and email IDs.

5. Control of the physical characteristics of advertising devices shall be as

follows: —

(a)

(b)

(c)

(d)

(e)

Q)

(2

(h)

Adpvertising shall not contain flashing red, blue or amber point light sources which
when viewed from the road, could give the appearance of an emergency service or
other special purpose vehicle warning lights.

All lighting associated with the Advertising Device shall be directed solely on the
Advertising Device and its immediate surroundings and must not cause harm.

External illumination sources shall be shielded to ensure that external 'spot' light
sources are not directed at approaching motorists.

Illumination of advertising device is to be concealed or be integral part of it

Upward pointing light of the device shall not be allowed, any external lighting is
to be downward pointing and focused directly on the sign so that glare does not
extend beyond the Advertising Device.

The average-maintained luminance shall be reduced to 0.5 candelas or all together
shut from 11pm till sunrise by automatic timing devices.

Non-static illuminated Advertising Devices (flashing lights) are not permitted
within the boundaries of municipal roads.

Moving, rotating or variable message Advertising Devices are not permitted
within the municipal boundaries as these cause a statistically significant
distractive influence on motorist's response times to external stimuli.

However, this permission criterion is not intended to apply to variable message displays
used by road authorities for traffic management or for displaying other Council’s information.
Variable message displays located at bus stops or similar places where messages are directed at-
and intended for pedestrians (not motorists) are excluded.

6. Outdoor hoarding and their content criteria:—

The Municipal authority may take action to modify or remove any Advertising Device that
contravenes the following negative advertisements or that otherwise cause a traffic hazard.

List of negative advertisements:—
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«  Nudity

«  Racial advertisements or advertisements propagating caste, community or ethnic
differences.

«  Advertisement promoting drugs, alcohol, cigarette or tobacco items
«  Advertisements propagating exploitation of women or child

«  Advertisement having sexual overtone

«  Advertisement depicting cruelty to animals

«  Advertisement depicting any nation or institution in poor light

«  Advertisement casting aspersion of any brand or person

«  Advertisement banned by any law enacted by the Government of India
Advertisement glorifying violence.

«  Advertisement that exploits the national emblem or any part of Constitution of
India, or the person or personality of a national leader or a state dignitary.

«  Destructive devices and explosives depicting items
«  Any psychedelic, laser or moving displays

. Advertisement of Weapons and related items (such as firearms, firearm parts and
magazines, ammunition etc.)

. Advertisements which may be defamatory, trade libelous, unlawfully threatening
or unlawfully harassing

*  Advertisements which may be obscene or contain pornography or contain an
"indecent representation of women" within the meaning of the Indecent
Representation of Women (Prohibition) Act, 1986.

«  Advertisement linked directly or indirectly to or include description of items,
goods or services that are prohibited under any applicable law for the time being
in force, including but not limited to the Drugs and Cosmetics Act, 1940, the
Drugs and Magic Remedies (Objectionable Advertisements) Act, 1954, the Indian
Penal Code, 1860; or

«  Any other items considered inappropriate by the municipal bodies

For all categories of devices (except Category of devices which are directed at pedestrians),
text elements on an Advertising Device, face should be easily discernible to travelling motorists.
This will minimize driver's distraction. Additionally, a sign shall be quickly and easily interpreted
so as to convey the required advertising message to the viewer and reduce the period of distraction.
The content or graphic layout exhibited on advertising device panel shall avoid hard-to-read and
over lay intricate typefaces and have letter styles that are appropriate. Under no circumstances
should device contain information in text sizes which would necessitate the driver or passenger in a
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moving vehicle to stop, read and/or note down, which detrimental to the smooth flow of traffic and
distracting for the driver. All signs shall be so designed as to maintain a proportion where, as a
general rule letters should not appear to occupy more than 2% of the sign area unless otherwise
permitted by the municipal bodies.

7.

Prohibited areas and areas of special control and restrictions there-on:

The House of M.C. Jawalamukhi:—

(@)

(b)

By order prohibit the erection, exhibition, fixation, retention or display of any or
any class of advertisements in any street road or public park or park there of or in
any place or public resort;

Regulate the erection, exhibition, fixation, retention or display any
advertisements, in any manner in the prohibited areas and areas of special control,
in accordance with the regulations indicated in the Advertisement Zoning Plans of
the said areas.

Explanation.—The restrictions indicated in the advertisement zoning plans shall be in
addition to those mentioned in the other clauses of the Bye-laws.

8.

Classification of advertisement devices:

The categories of the advertisement devices:—

Category 1: Large-format advertisement, mainly fixed on bill boards/uni-poles and bridge/

building (both public and private).

Category 2: Advertisement mounted on public amenities, like public toilets, garbage

collection points, Single Poles etc.

Category 3: Fleets, fliers and transport related infrastructure

Category 4: Advertisement devices for self-advertising in commercial areas

9.

Outdoor advertising and structure criteria:—

Adpvertising Device structures including the foundations, for categories 1 and 2
devices, shall be designed and checked for extreme wind conditions, earthquakes,
soil bearing capacity etc. and shall comply with relevant Indian structural design
standards, codes of practice and Bye-laws guidelines. The designs shall be
certified by an experienced and practicing structural engineer.

The supporting structure shall have an on-reflective finish to prevent glare. The
device structure shall be well maintained at all times. It shall be painted in colors
that are consistent with, and enhance the surrounding area and will be compliant
with the criteria or colors laid out earlier in the Bye-laws.

Official road furniture such as official signs and delineator guide-posts shall not
be used as the supporting structure of an advertising device.

The name of the Advertising Device license holder should be placed in a
conspicuous position on the device alongwith contact details.
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10. Outdoor advertising devices and electrical connection:—

The electrical connections and components in all Advertising Devices shall be in
accordance with relevant Indian Standards and designed to ensure there is no safety or traffic risk.
No generator running on diesel/petrol/kerosene or any bio fuel, causing noise, air or water pollution
would be allowed for providing power for illumination of any outdoor advertising device.

Electricity from renewable energy sources:—

To promote conservation of electricity, if the illumination at outdoor advertising devices
draws power from alternate renewable resources like solar power, such advertisement devices the
licensee fee/charges will be half of the actual fee.

11. Permissibility of different category of advertising devices:—
As per schedule-I
12. Specific conditions:—

(a) No advertisement/hoarding should be placed in such a way that obstructs the
mountain and valley view of Town. If such case is found, the Executive Officer
can impose a penalty as he deems fit not exceeding a sum of twenty thousand
rupees and remove the said advertisement.

(b) All advertisements outside the business area or the building which houses the
business can be erected only after permission from the Council.

13. Limitation for Disposal of Applications: —

Every application received as per provision of these byelaws shall be acknowledged and the
decision on it shall be taken within 30 working days from the date of receipt. If the decision is not
taken within the prescribed period, it will be presumed that the required permission is granted
subject to payment of due advertisement tax and license fee of the land use charges, wherever
applicable and compliance of other clauses of Bye-laws.

14. Procedure to grant permission:—

All advertisements, over the size of 50 sq. feet, permitted over the Municipal land/building
shall be through tenders. The tenders can be of single or more hoardings. The tender shall be
invited by a committee to be headed by Executive Officer or by his representative or in the
exceptional circumstances by private experts. The committee shall fix the following minimum
things before the tender;

(a) Reserve price
(b) Location of the site/sites

(¢) Size of advertisement

(d) Pastrevenue collection

(e) Number of sites

() Period of tender
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The advertisement right shall be given for a period of 3 years or as may be decided by the
Jawalamukhi Municipal Council. It shall be terminable at one month notice without assigning any
reason. In the event of default of any terms, the same shall be terminable forthwith without any
notice. The tender bid will include the advertisement tax and rent for use of Municipal Council
Land/Property. However, payment of service tax or any other State/Central tax will be borne by the
tendering agency/individual.

15. Procedure for obtaining permission - For grant of permission in respect of
advertisement of private property:—

The application for permission from the Executive Officer shall be accompanied with the
following documents:—

1.

4.

Written no objection certificate from the landowner of the person, legally
authorized to accord such NOC.

Three copies of plan showing the location, norms and size of the
advertisement/hoarding etc. and a copy of the advertisement to be displayed.

The design and the structure shall be certified by a experienced and practicing
Structural Engineer who shall certify the safety aspect from the point of view of
its foundations which can bear extreme wind conditions, earthquakes, soil bearing
capacity and shall comply with relevant India structural design standards policy
and guidelines framed from time to time.

NOC Will not be issued to those who violate these Bye-laws

16. Fees on Advertisements:—

1.

The advertisement fee shall be payable in advance annually/quarterly/monthly
basis as the case may be fixed by the Municipality from time to time provided that
if the rate of fee is chargeable on annually, quarterly or monthly basis, the
fractions there of shall be construed accordingly.

New Advertisement shall not be exhibited unless the advertisement fee in advance
as per the condition of sanction is deposited.

Full monthly fee shall be chargeable if the advertisement duration is for more than
10 days. A month for this purpose shall be the calendar month-provided that
where advertisement are to be displayed for part of a year and the fees fixed in the
schedule are for one year, the fees payable part of the year shall be calculated on
quarterly basis.

The fees shall be paid by the advertiser to the Jawalamukhi Municipal Council
before the erection of the advertisement.

Calculation of fees:—

The advertisement fees should be calculated on the basis of the following factors:

(a) Category of the advertisement

(b) Size of the advertisement

(c¢) Location of the advertisement
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The value of the factors shall be decided by the general house of the Jawalamukhi
Municipal Council for the first time and future amendments can be done by the Advertisement
Regulations Committee subject to final decision of House of M.C. Jawalamukhi.

17. Functions of the Advertisement Regulation Committee:—

(I) The advertisement Regulation Committee shall identify the area of special control
and prepare advertisement/zoning plans indicating the categories of advertisement
devices permissible in different areas of Special Control.

(IT) In case any practical difficulty arises with respect to implementation of these Bye-
laws of the zoning plans, the matter shall be referred to advertisement regulation
committee who shall on reference consider and make suitable recommendations
to the Executive Officer for the decision.

18. Penalties:—

Whoever contravenes any of these bye-laws shall be punishable with fine of Rupees 500/-
for everyday, which may extend up to Ten thousand Rupees, when the contravention is continuing
one.

19. Arbitration:—

If any dispute regarding advertisement holdings arises between Municipal authorities and
any other person concerned with such advertisement holdings, such dispute may be referred by
both parties to the Deputy Commissioner Kangra, who shall be sole arbitrator. In the first attempt
effects are to be made to resolve case amicably.

All disputes shall be subject to the jurisdiction of the Civil Courts at Dehra only.
20. Indemnity:—

A licensee/sign owner/applicant (licensee) shall be required to indemnify the Municipal
Authority for the designated Advertising Device and activities against all actions, proceedings,
claims, demands, costs, losses, damages and expenses which may be brought against, or made upon
the Municipal Authority which arise as a result of the installation or existence of an Advertising
Device. Such licensee/sign owners/applicant (licensee) shall always be responsible for any injury or
damage caused or suffered by any person or property arising out of or relating to the display of
device / advertisement and the consequential claim shall be borne by the advertiser who will also
indemnify and safe guard the Municipal Authority in respect of any such claim or claims.

21. Removal of Illegal holdings:—

In case any holdings are found illegal, the Executive Officer may order its immediate
removal subject to giving seven days prior notice. Removal shell be done by the Council, whose
cost shall be borne by the defaulter himself. However, in case any holdings pose danger to the
safety of general public requirement of serving seven days prior notice shall be dispensed with and
immediate action can be taken.

22. Insurance:—

«  The Licensee in case of Category 1 and 2 Advertising Devices shall provide a
public liability insurance policy for their respective rights, interests and liabilities
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to third parties in respect of accidental death or bodily injury to person(s) or
damage to property.

The public liability Policy of Insurance shall be for an amount as specified by Municipal
Authority for any single event (or such higher amount as may be notified in writing by the
Municipal Authority from time to time) and on the terms as specified by the Municipal Authority.

23. Appeals:—

(a) Appeal against any decision of the Executive Officer relating to display of
advertisement or any matter related thereto shall lie before, The Director Urban
Development Department.

(b) Before lodging an appeal, the affected person shall seek a review of the decision.

24, If there is any contradiction between these Bye-laws and any judgment passed by
Hon’ble Apex court or High Court of Himachal Pradesh, then decision of Hon’ble Court shall
prevail over these Bye-laws.

25. When a person desires to remove the advertisement, he will put the space as it was
before.

Schedule-I Permissibility of different category of advertising devices 9.1Category1-Devices

9.1 Categoryl- Devices

SLLNo. | Description of device Status
Permitted Subject to General and Specific Permission Not Permitted
Criteria.

1.1 Bill boards/Unipoles/Bipoles

L. Industrial Area Permitted

II. Commercial Area Permitted

I11. Recreation Areas Permitted

IV. Crema toriums and Burial grounds Not Permitted

V. Transportation areas like bus terminals/truck Permitted
terminals etc.

VI Other areas like residential area, Institutional, heritage, Not Permitted
monument etc.

VIL On roof tops of residences Not Permitted, except

with the permission of
Executive Officer, MCJ
(Structural stability
certificate necessary )

VIIIL. On mobile vans for purposes of advertising Not Permitted, except

with the permission of
Executive Officer, MCJ

1.2 Trivision

L. Bridge Panels Permitted (subject to
Codal Formalities i.e.
structural stability,
pedestrian, vehicles
movement safety and
clearance certificate

1ssued from The
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competent  authorities
i.e. HPPWD, NHAI etc.

1.3 Building Wrap

I. Commercial Area Permitted

II. Recreation Areas Permitted

I11. Other areas like residential area Institutional, heritage, Not Permitted

Monumentetc, including mixed land use.

URBAN DEVELOPMENT DEPARTMENT

NOTIFICATION

Jawali, the 27th November, 2025

Municipal Council Jawali H.P. Registration and Control of Pet Dogs Bye-Laws, 2025

No. MC/JWL/Pet Dogs.Bye-Laws-2025-1147.—In exercise of the powers conferred under

Section 113 read with section 202 of the Himachal Pradesh Municipal Act, 1994, I, Ganesh,
Secretary-cum-Executive Officer, Municipal Council Jawali, Himachal Pradesh hereby notify the
following Bye-laws:—

"The Jawali Municipal Council (Registration and Control of Pet Dogs) Bye-laws, 2025."

Short title and Commencement.—(i) These Bye-laws may be called "The Jawali
Municipal Council (Registration and Control of Pet Dogs) Bye-laws, 2025."

(i1)) These shall come into force from the date of their publication in the official gazette of

Himachal Pradesh.

Definitions.—In these bye-laws, unless the context otherwise requires:

1.
il.

iil.

1v.

Vi.

Vil.

"Act" means the Himachal Pradesh Municipal Council Act, 1994.
“Section” means the section of the Act.

"Family" means the owner, his/her parents, spouse, sons, daughters, brothers and
sisters living in one premises.

"Owner" means the person who owns a registered/unregistered dog and includes a
person in whose custody; charge or possession a dog is found.

"Pet Dog" means a male or female dog kept by a person within the area of
Municipal Council, Jawali and other than stray dogs.

"Registration Authority" means any officers appointed by the Executive Officer,
Municipal Council, Jawali.

The words and expressions not defined in these bye-laws shall have the same
meaning as assigned to them in the H.P. Municipal Council Act, 1994.

. Procedure for Registration of Dogs.—On and from the date of publication of these
byelaws, registration of Pet Dog(s) (hereinafter mentioned as dog) above the age of three months,
kept within the jurisdiction of Municipal Council, Jawali shall be compulsory. The owner of Dog,
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on or before the first day of April of every year or within seven days of its arrival, register such dog
in a Form as prescribed by the Municipal Council, Jawali (Annexure — A) accompanied by a fee of
Rs. 200 per dog as one time registration fees alongwith two recent photographs of the dog and a
copy of vaccination certificate from a Government Veterinary Practitioner or Veterinary
Practitioner duly registered with Indian Veterinary Council (IVC) or State Veterinary Council
(SVC). Further, an amount of Rs 100 per dog shall be charged as license fees/ renewal fees
annually. However, a blind person keeping dog and using solely for his/her guidance shall be
exempted from the payment of registration fee. On registration, the Registration Authority shall
issue a registration number to be attached with the collar to be worn by the dog. The registration
once made shall remain valid for full lifespan of the dog. In case of death of the dog, the owner of
the dog shall immediately inform the Registration Authority. A family may keep maximum of two
dogs.

4. Any registered dog found straying at large shall be liable to be seized and kept at a
place set for this purpose.

5. Duties and responsibilities of the owners.—(i) The owner of the pet dog shall be
responsible for the controlled breeding, immunization, neutering and licensing in accordance with
the provisions of these Bye-Laws.

(i) Any dog without registration in accordance with clause 3 of these Bye-laws may, if
found in any public place be removed and will be liable to be dealt under the orders of the
Veterinary Public Health Officer/Sanitary Supervisor, Municipal Council, Jawali, if not claimed
within 7 days by the owner.

(iii) For the purpose of these bye-laws any person in possession or in charge of the dog,
during the absence of the real owner within the limits of M.C. Jawali, shall be deemed to be the
owner of the dog.

(iv) It shall be mandatory for each owner to carry disposable bags during the time when the
dog is put on Municipal streets.

(v) The owner of the dog shall not allow the dog to defecate in public places such as
residential areas, green belts, parks, streets, roads, road beams and other common places etc. In
case the dog defecates at the above specified places, the owner shall arrange to get the excreta of
the dog removed from the said place at his own level. No owner shall allow the dog to defecate
near the residences of other persons, his/her neighbors to his/her/their annoyance.

6. The owner of the registered dog shall keep the dog under his/her control at all times so
that it does not intimidate, annoy, hurt or bite any person. The Municipal Council shall not be held
responsible for any loss, damage or injury caused by a registered dog to any person or to his/her
property and sole liability to compensate the victim will remain with the owner of the registered
dog.

7. Guideline for breeders.—(i) A breeder must be registered with Municipal Council,
Jawali. Breeder must maintain full record of the number of pups born/died from individual bitches.
He shall also maintain proper record of pedigree and vaccination.

(i1)) Breeder must maintain record of the person buying the pups. He should ensure that the
buyer has required knowledge for the upkeep of pups.

(i11)) Breeder must pay Rs. 2500/-as one time registration charges in the treasury of the
Municipal Council besides Rs. 500/-per dog as annual fees every year. This fee to be paid by the
breeding shall be over and above the registration fee / annual license fee provided in 3 above.
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8. Guideline for Dog Care Centre.—(i) A dog care centre must be registered with
Municipal Council, Jawali. Owner of dog care centre must maintain full record of the number of
dogs. He shall also maintain proper record of pedigree and vaccination.

(i1)) No dog care center is allowed inside residential houses and flats.

(iii)) Owner of dog care center must pay Rs. 2000/-as one time registration charges in the
treasury of the Municipal Council besides Rs. 1000/- license / Renewal fee every year.

(iv) Owner of dog care centre must obtain no objection certificate from the concerned ward
councilor.

(iv) Permission to operate dog care centre shall be subject to approval of Municipal
Council Jawali.

9. The owner of the registered dog shall ensure proper space, accommodation, food and
medical treatment to the dog.

10. The Registration Authority or an officer/official authorize by him shall keep the details
of all the seized dogs duly entered in a register with a brief description of the dog, date of seizure,
reasons of seizure and the manner in which it is disposed of.

11. The dog after its death shall not be thrown in the open or in the garbage bins of
Municipal Council. Dead dog shall be buried at notified/earmarked places upto a depth of at least 3
ft. in a hygienic manner. The Municipal Council, Jawali may provide a van for the disposal/burial
of dead dogs in the ear marked dog burial grounds on the request so received by it. The owner shall
pay charges for availing the services of the van at the rates prescribed by the Executive Officer,
Municipal Council and so revised from time to time.

12. The Registration Authority or a Veterinarian, Health Supervisor, Chief Sanitary
Inspector, Sanitary Supervisor or any other officer of the Municipal Council, Jawali authorized by
the Registration Authority, may inspect the premises of the owner of any dog and such owner shall
allow that person to enter and inspect his/her premises at all reasonable times. Such officer/official
shall also be authorized to search the places where dogs are kept without registration and to seize
them.

13. Penalty.—For any kind of violation non-compliance, penalty shall be imposed as per
Schedule-1.

14. Repeal and saving.—(i) The bye-laws published vide H.P. Govt. Notification No.
LSG-B(3)15/82 dated 19-9-1984 are hereby repealed. Notwithstanding such repeal anything done
or any action taken in exercise of the powers conferred by or under the bye-laws so repealed shall
be deemed to have been done or taken in exercise of the powers conferred by or under these bye-
laws which were enforce on the day on which such thing was done or was taken.

Sd/-

Executive Officer,
Municipal Council Jawali (H.P.).
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Annexure-A
Attach two
To, passport size
The Registration Authority, Municipal Council Jawali (H.P.) Photographs of
Pet Dog
Subject: Application for Registration of Pet Dog.
Sir,
This is to request you that I am keeping a Pet Dog in my house No.................Ward No..............

Municipal Council, Jawali. The particulars of my Pet Dog are as under:—

1. Name of Pet Dog
2. Breed
3. Color and Identification of Mark
4. Age
5. Immunization Record
6. Name and address of the Veterinary Doctor
7. Veterinary Council Registration No.
8. Anti Rabies Vaccination done on
9. Signature of the Veterinary Doctor
10. I hereby deposit Rs. /-in cash, with the request to register my pet in Municipal Council
records.
Dated: Signature of the Applicant
Name:
House Address :
Contact No:
FOR OFFICE USE ONLY
Receipt No.
Date:

Badge Number allotted to pet Dog: Signature of Issuing Officer.
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Annexure-B

Undertaking from the owner of the Dog for registration

1. I do not have more than two dogs

2. I shall keep the dog protected by getting it vaccinated against rabies from a Govt.
Veterinary Practitioner or Veterinary Practitioner duly registered with Indian Veterinary Council
(IVC) or State Veterinary Council (SVC).

3. 1 will furnish the vaccination certificate on demand during Inspection by Registration
Authority or any officer/official of the Municipal Council duly authorized by the Registration
Authority or within a period of 10 days from such Inspection, failing which registration of the dog
may be cancelled.

4. T will keep the dog chained/leashed while taking it outside. All ferocious dogs shall be
duly muzzled and a stick shall be carried by the Escort accompanying the dog while taking it out.

5. I will ensure that the dog will wear a collar affixed with the metal token issued by the
Registration Authority at all the times.

6. I will compensate the person if a dog bites or causes’harm to any person or to the
property of any person.

7. 1 shall keep the dog under my control all the times, so that it does not intimidate,
annoy, hurt or bite any person. I shall not make Municipal Council responsible for any loss,
damage or Injury caused by a registered dog to any person or to his/her property and sole liability
to compensate the victim will remain with me.

9. I shall not indulge in breeding of dogs for commercial purposes and trading of dogs
within the area of Municipal Council. In case it is found that dog is being kept for breeding or
trading/commercial purposes by me, the Registration Authority shall impound my dog/s besides
imposing a fine as fixed by the Executive Officer, Municipal Council, Jawali upon me.

10. I shall not allow the dog to defecate in public places such as residential areas, green
belts, parks, streets, roads, road beams and other common places etc. In case the dog defecates at
the above specified places, I shall arrange to get the excreta of the dog removed from the said place
at my own level. I shall not allow the dog to defecate near the residences of other persons,
neighbors to their annoyance.

11. I shall ensure proper space, accommodation, food and medical treatment to the dog.
12. 1 shall allow the registration authority or a Veterinarian, Health Supervisor, Chief
Sanitary Inspector, Sanitary Inspector, Sanitary Supervisor or any other officer of the Municipal

Council authorized by the Registration Authority to inspect the premises of my dog and I shall
allow that person to enter and inspect my premises at all reasonable times.

Signature of the Owner of the Pet Dog.
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To,

The Registration Authority, Municipal Council, Jawali (H.P.)

Subject:

Sir,

Annexure-C

Attach two
passport size
Photographs

Application for Registration as Dog Breeder. of Applicant

This is to request you that I want to register as Dog Breeder in MC, Jawali. The Particulars are as

under:—

1.

3
4
5.
6.
7
8
9
1

0. Signature of the Veterinary Doctor

Name of Dog Breeder

Size and Layout of premises alongwith detail
of surface, floor, number of physical barriers
(Doors or gates) etc.

Detail of staff alongwith qualification/experience :

Detail of Dogs

Immunization record

Capacity of premises

Name and address of the Veterinary Doctor
Veterinary Council Registration No.

Anti Rabies Vaccination done on

11. T hereby deposit Rs. /- in cash, with the request to register as Dog Breeder in Municipal
Council records.

12. T hereby undertake to follow all guidelines mentioned in “The Jawali Municipal Council
(Registration and Control of Pet Dogs) Bye-Laws, 2025”.

Dated: Signature of the Applicant
Name:
House Address:
Contact No.
FOR OFFICE USE ONLY
Receipt No:
Date:

Number allotted to Dog Breeder: Signature of Issuing Officer.
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Annexure-D
Attach two
passport size
To,
Photographs of
The Registration Authority, Municipal Council, Jawali (H.P.) Applicant

Subject: Application for Registration of Dog Care Centre.
Sir,
This is to request you that [ want to register Dog Care Centre namely.............................

) S Ward No.................. Municipal Council Jawali. The particulars of Dog Care Centre
are as under:—

1. Name of Dog Care Centre

2. Size and Layout of premises alongwith detail of surface,:
floor, number of Physical barriers (Doors or gates) etc.

3. Detail of staff along with qualification/experience
4. Capacity of premises
5. I hereby deposit Rs. 5,000/- in cash, with the request to register Dog Care Centre in

Municipal Council records.

6. I hereby undertake to follow all guidelines mentioned in “The Jawali Municipal Council,
(Registration and Control of Pet Dogs) Bye-Laws, 2025”.

Dated: Signature of the Applicant
Name:
House Address:
Contact No.
FOR OFFICE USE ONLY
Receipt No:
Date:

Number allotted to Dog Care Centre: Signature of Issuing Officer.
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Schedule-1 (M.C. Jawali)

For Obligation and Penalties therefore charged by Municipal Council, Jawali

SI. Type of Applicant Obligation Penalties in case of violation /
No. non compliance
1. Pet Dog(s) Owner Clause No. 03 Rs. 500-00 Per dog(s) in case of
continued violation Penalty per
Dogs impounding.
Pet Dog(s) Owner Clause No. 05 Rs.500-00 Per Dog + Impounding
of Dog
Pet Dog(s) Owner Clause No. 06 Rs.500-00 Per Dog
Pet Dog(s) Owner Clause No. 11 Rs.500-00 Per Dog
Pet Dog(s) Owner Clause No. 12 Rs.500-00 Per Dog
2. Dog Breeders Clause No. 06 Rs.1000-00 Per Dog
Dog Breeders Clause No. 07 Rs.2000-00 Per Dog
Dog Breeders Clause No. 11 Rs.2000-00 Per Dog
Dog Breeders Clause No. 12 Rs.2000-00 Per Dog
3. Dog Care Centers Clause No. 06 Rs.1000-00 Per Dog
Dog Care Centers Clause No. 08 Rs.1000-00 Per Dog
Dog Care Centers Clause No. 11 Rs.2000-00 Per Dog
Dog Care Centers Clause No. 12 Rs.2000-00 Per Dog

MUNICIPAL COUNCIL SANTOKHGARH

NOTIFICATION

Dated, the 12th March, 2026

No. MCS/Pet-dogs-Bye-laws/2026-1938.—In exercise of the powers conferred under Section
113 read with Section 202 of the Himachal Pradesh Municipal Act, 1994, I, Harsh Gupta,
Executive Officer, Municipal Council Santokhgarh, Himachal Pradesh hereby notify the following

Bye-laws:

"The Municipal Council Santokhgarh (Registration and Control of Pet Dogs) Bye-laws,

2026."

1. Short title and Commencement.—(i) These Bye-laws may be called "Municipal
Council Santokhgarh (Registration and Control of Pet Dogs) Bye-laws, 2026."

(i1)) These shall come into force from the date of their publication in the official gazette of

Himachal Pradesh.

2.

"Act" means the Himachal Pradesh Municipal Council Act,1994, (ActNo.12 of

1994).

Definitions.—In these bye-laws, unless the context otherwise requires:
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i “Section” means the section of the Act

iii  "Family" means the owner, his/her parents, spouse, sons, daughters, brothers and
sisters living in one premises.

iv "Owner" means the person who owns a registered/unregistered dog and includes a
person in whose custody, charge or possession a dog is found.

v "Pet Dog" means a male or female dog kept by a person within the area of
Municipal Council Santokhgarh and other than stray dogs.

vi  "Registration Authority" means any officer so appointed by the Executive Officer,
Municipal Council Santokhgarh.

vii The words and expressions not defined in these bye-laws shall have the same
meaning as assigned to them in the H.P. Municipal Council Act, 1994.

3. Procedure for Registration of Dogs:

On and from the date of publication of these bye-laws, registration of Pet Dog(s)
(hereinafter mentioned as dog) above the age of three months, kept within the jurisdiction of
Municipal Council Santokhgarh, shall be compulsory. The owner of Dog, on or before the first day
of April of every year or with in seven days of its arrival, register such dog in a Form as prescribed
by the Council, Municipal Council Santokhgarh (Annexure—A) accompanied by a fee of Rs. 200
per dog as one time registration fees along with two recent photographs of the dog and a copy of
vaccination certificate from a Government Veterinary Practitioner or Veterinary Practitioner duly
registered with Indian Veterinary Council (IVC) or State Veterinary Council (SVC). Further, an
amount of Rs 100 per dog shall be charged as license fees annually. However, a blind person
keeping dog and using solely for his/her guidance shall be exempted from the payment of
registration fee. On registration, the Registration Authority shall issue a metal token to be attached
with the collar to be worn by the dog and in case of loss or destruction of the token; a duplicate
token shall be issued to the owner on submission of an application along with a fee of Rs. 200 per
token. The registration once made shall remain valid for full life span of the dog. Incase of death of
the dog, the owner of the dog shall immediately inform the Registration Authority. A family may
keep maximum of two dogs.

4. Any registered dog found straying at large shall be liable to be seized and kept at a
place set for this purpose.

5. Duties and responsibilities of the owners:

(1) The owner of the pet dog shall be responsible for the controlled breeding,
immunization, neutering and licensing in accordance with the provisions of these
Bye-Laws.

(i) Any dog not wearing metal ticket or registration in accordance with clause 3 of
these Bye-laws may, if found in any public place be removed and will be liable to
be dealt under the orders of the Veterinary Public Health Officer, Municipal
Council Santokhgarh, if not claimed within 7 days by the owner.

(i11) For the purpose of these bye-laws any person in possession or in charge of the
dog, during the absence of the real owner within the limits of Municipal Council
Santokhgarh, shall be deemed to be the owner of the dog.
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(iv) It shall be mandatory for each owner to carry disposable bags during the time
when the dog is put on Municipal streets.

(v) The owner of the dog shall not allow the dog to defecate in public places such as
residential areas, green belts, parks, streets, roads, road beams and other common
places etc. In case the dog defecates at the above specified places, the owner shall
arrange to get the excreta of the dog removed from the said place at his own level.
No owner shall allow the dog to defecate near the residences of other persons,
his/her neighbors to his/her/their annoyance.

6. The owner of the registered dog shall keep the dog under his/her control at all times so
that it does not intimidate, annoy, hurt or bite any person. The Municipal Council shall not be held
responsible for any loss, damage or injury caused by a registered dog to any person or to his/her
property and sole liability to compensate the victim will remain with the owner of the registered
dog.

7. Guide line for breeders:

(i) A breeder must be registered with Municipal Council Santokhgarh. Breeder must
maintain full record of the number of pups born/died from individual bitches. He
shall also maintain proper record of pedigree and vaccination.

(1) Breeder must maintain record of the person buying the pups. He should ensure
that the buyer has required knowledge for the upkeep of pups.

(ii1)) Breeder must pay Rs. 3000/-as one time registration charges in the treasury of the
Municipal Council besides Rs. 1000/- per dog as annual fees every year. This fee
to be paid by the breeding shall be over and above the registration fee/annual
license fee provided in 3 above.

8. Guideline for Dog Care Centre:

(1) A dog care center must be registered with Municipal Council Santokhgarh. Owner
of dog care center must maintain full record of the number of dogs. He shall also
maintain proper record of pedigree and vaccination.

(i1)) No dog care center is allowed inside residential houses and flats

(ii1) owner of dog care center must pay Rs.3000/- as one time registration charges in
the treasury of the Municipal Council besides Rs. 3,000/- license fee every year.

(iv) Owner of dog care center must obtain no objection certificate from the concerned
ward councilor.

(v) Permission to operate dog care center shall be subject to approval of Municipal
Council Santokhgarh.

9. The owner of the registered dog shall ensure proper space, accommodation, food and
medical treatment to the dog.

10. The Registration Authority or an officer/official authorize by him shall keep the details
of all the seized dogs duly entered in a register with a brief description of the dog, date of seizure,
reasons of seizure and the manner in which it is disposed of.



o193, fedraet uQen, 27 A, 2026 /06 9F, 1947 13979

11. The dog after its death shall not be thrown in the open or in the garbage bins of
Municipal Council. Dead dog shall be buried at notified/earmarked places up to a depth of atleast
3 ft. in a hygienic manner.

12. The Registration Authority or a Veterinarian, Health Supervisor, Chief Sanitary
Inspector, Sanitary Inspector or any other officer of the Municipal Council Santokhgarh authorized
by the Registration Authority, may inspect the premises of the owner of any dog and such owner
shall allow that person to enter and inspect his/her premises at all reasonable times. Such
officer/official shall also be authorized to search the places where dogs are kept without registration
and to seize them.

13. Penalty:

(i) Any contravention of these Bye-Laws including the failure to register the dog,
failure to follow guidelines for breeders, guidelines for dog care center as per
clause 3, 7, 8 above, shall be punishable with fine which may extend to Rs.
3,000/- and in case of continuous breach additional fine which may extend to Rs.
100/- per day till such contravention or breach continues shall be imposed.

14. Repeal and saving:

(1) The bye-laws published vide H.P. Govt. Notification No. LSG-B (3)15/82, dated
19-9-1984 are hereby repealed. Not with standing such repeal anything done or
any action taken in exercise of the powers conferred by or under the bye-laws so
repealed shall be deemed to have been done or taken in exercise of the powers
conferred by or under these bye-laws which were enforce on the day on which
such thing was done or was taken.

Sd/-
Executive Officer,
Municipal Council Santokhgarh.

Annexure-A

Attach two
passport size
To Photographs
The Registration Authority, of Pet Dog
Municipal Council,
Santokhgarh (H.P.).
Subject.—Application for Registration of Pet Dog.
Sir,
This is to request you that I am keeping a Pet Dog in my house No................... Ward

No.ooovvvnn Municipal Council Santokhgarh. The particulars of my Pet Dog are as under:—
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Name of Pet Dog :

Breed :

Colour and Identification of Mark

Age

Immunization Record

Name and address of the Veterinary Doctor

Veterinary Council Registration No.

Anti Rabies Vaccination done on

Signature of the Veterinary Doctor

A e I ol

10. T hereby deposit Rs. 200 /- in cash, with the request to register my pet in Municipal
Council records.

Dated: Signature of the Applicant
Name:
House Address :
Contact No.

FOR OFFICE USE ONLY

Receipt No.

Date:

Badge Number allotted to pet Dog: Signature of Issuing Officer.

Annexure-B
Undertaking from the owner of the Dog for registration
1. I do not have more than two dogs

2. I shall keep the dog protected by getting it vaccinated against rabies from a Govt.
Veterinary Practitioner or Veterinary Practitioner duly registered with Indian
Veterinary Council (IVC) or State Veterinary Council (SVC)

3. I will furnish the vaccination certificate on demand during Inspection by Registration
Authority or any officer/official of the Municipal Council duly authorized by the
Registration Authority or within a period of 10 days from such Inspection, failing
which registration of the dog may be cancelled.

4. I will keep the dog chained/leashed while taking it outside. All ferocious dogs shall be
duly muzzled and a stick shall be carried by the Escort accompanying the dog while
taking it out.
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To

10.

1.

Subject.—Application for Registration as Dog Breeder.

Sir,

I will ensure that the dog will wear a collar affixed with the metal token issued by the
Registration Authority at all the times.

I will compensate the person if a dog bites or causes/harm to any person or to the
property of any person.

I shall keep the dog under my control all the times, so that it does not intimidate,
annoy, hurt or bite any person. I shall not make Municipal Council responsible for any
loss, damage or Injury caused by a registered dog to any person or to his/her property
and sole liability to compensate the victim will remain with me.

I shall not indulge in breeding of dogs for commercial purposes and trading of dogs
within the area of Municipal Corporation. In case it is found that dog is being kept for
breeding or trading/commercial purposes by me, the Registration Authority shall
impound my dog/s besides imposing a fine as fixed by the Commissioner, Municipal
Corporation, Santokhgarh upon me.

I shall not allow the dog to defecate in public places such as residential areas, green
belts, parks, streets, roads, road beams and other common places etc. In case the dog
defecates at the above specified places, I shall arrange to get the excreta of the dog
removed from the said place at my own level. I shall not allow the dog to defecate near
the residences of other persons, neighbors to their annoyance.

I shall ensure proper space, accommodation, food and medical treatment to the dog

I shall allow the registration authority or a Veterinarian, Health Supervisor, Chief
Sanitary Inspector, Sanitary Inspector or any other officer of the Municipal Council
authorized by the Registration Authority to inspect the premises of my dog and I shall

allow that person to enter and inspect my premises at all reasonable times.

Signature of the Owner of the Pet Dog.

Annexure-C

Attach two

. : . passport size
The Registration Authority,

Municipal Council, Photographs
Santokhgarh (H.P.).

of Applicant

This is to request you that I want to register as Dog Breeder in Municipal Council
Santokhgarh. The Particulars are as under:—
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Name of Dog Breeder :
Size and Layout of premises along with detail

of surface, floor, number of physical barriers
(Doors or gates) etc.

N —

Detail of staff along with qualification/experience:

Detail of Dogs

Immunization record

Capacity of premises

Name and address of the Veterinary Doctor
Veterinary Council Registration No.

. Anti Rabies Vaccination done on

0. Signature of the Veterinary Doctor

SO0 RN YR W

11. T hereby deposit Rs. 3000 /- in cash, with the request to register as Dog Breeder in
Municipal Council records.

12. T hereby undertake to follow all guidelines mentioned in “The Santokhgarh Municipal
Council (Registration and Control of Pet Dogs) Bye-Laws, 2026”.

Dated: Signature of the Applicant
Name:
House Address:
Contact No.

FOR OFFICE USE ONLY

Receipt No.

Date:

Number allotted to Dog Breeder: Signature of Issuing Officer.

Annexure-D

Attach two
passport size
T
© Photographs
The Registration Authority, of Applicant
Municipal Council,
Santokhgarh (H.P.).

Subject.—Application for Registration of Dog Care Center.
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Sir,
This is to request you that [ want to register Dog Care Centre namely.............................
) ORI Ward No.................. Municipal Council Santokhgarh. The particulars of Dog Care

Centre are as under:—

1. Name of Dog Care Centre

2. Size and Layout of premises along with detail of surface,:
floor, number of Physical barriers (Doors or gates) etc.

(98]

Detail of staff along with qualification/experience
4. Capacity of premises

5. T hereby deposit Rs. 3,000/- in cash, with the request to register Dog Care Centre in
Municipal Council records.

6. I hereby undertake to follow all guidelines mentioned in “The Santokhgarh Municipal
Council, (Registration and Control of Pet Dogs) Bye-Laws, 2026

Dated: Signature of the Applicant
Name:
House Address:
Contact No.

FOR OFFICE USE ONLY

Receipt No.

Date:

Number allotted to Dog Care Centre: Signature of Issuing Officer
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[Authoritative English text of this Department Notification No. SJ&E-A-F(10)-2/2019 dated
17-3-2026 as required under clause (3) of Article 348 of the Constitution of India |.

SOCIAL JUSTICE & EMPOWERMENT DEPARTMENT
NOTIFICATION
Shimla-171 002, 17th March, 2026
No. SJE-A-F(10)-2/2019.—In exercise of the powers conferred by sub-section (1) of
Section 27 of the Himachal Pradesh Early Childhood Care and Education Centers (Registration
and Regulation) Act, 2017 (Act No. 10 of 2018), the Governor of Himachal Pradesh, is pleased to

make the following rules for carrying out the provisions of the Act ibid, namely:—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Early Childhood Care and Education Centers (Registration and Regulation) Rules, 2026.

(2) They shall come into force from the date of their publication in the Rajpatra
(e-Gazette), Himachal Pradesh or the date of commencement of the Act, whichever is later.

2. Definitions.—(1) In these rules, unless there is anything repugnant in the subject or
context :—
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(1) “Act” means the Himachal Pradesh Early Childhood Care and Education Centres
(Registration and Regulation) Act, 2017.

(i1)) “Form” means a form appended to these rules
(111)) "Section" means a section of the Act

(2) All other words and expressions used herein but not defined in these rules but
defined in the Himachal Pradesh Early Childhood Care and Education Centres (Registration and
Regulation) Act, 2017, shall have the same meaning as respectively assigned to them in that Act.

3. Application for registration.—The Institution shall have to file an application for
registration of the Early Childhood Care and Education Centre, proposed to be established or
existing, within the State of Himachal Pradesh through online mode:

Provided that the Director shall develop the online portal for the purpose of registration and other
matters related thereto within one month from the date of notification of these rules.

4. Registration of Early Childhood Care and Education center.—The Director, shall
be the competent authority to issue the registration certificate on the form prescribed under these
rules:

Provided that the Director shall have power to amend the Forms prescribed under these rules from
time to time.

5. Fee for registration.—(1) The fee for registration of a Centre will be Rupees fifteen
thousand (out of which Rupees five thousand will be processing fee and Rupees ten thousand will
be registration fee) which shall be deposited online by the institution in the dedicated Account of
the Director.

(2) If the registration of the Centre is rejected, only registration fee of Rupees ten thousand
will be refunded to the concerned institution:

Provided that if the said rejection is due to delay of processing the file at Department level then the
Processing fee shall also be refunded back to the applicant.

6. Fee for Renewal of registration.—(1) The fee for renewal of registration of a Centre
will be Rupees ten thousand (out of which Rupees five thousand will be processing fee and
Rupees Five Thousand will be registration renewal fee) which shall be deposited online by the
institution in the dedicated Saving Bank Account of the Director.

(2) If the renewal of registration is rejected, only renewal registration fee Rupees five
thousand will be refunded to the concerned institution:

Provided that if the said rejection is due to delay of processing the file at Department level then the
Processing fee shall also be refunded back to the applicant.

7. Procedure for registration of Early Childhood Care and Education Centre.—(1)
Any institution, which intends to register an Early Childhood Care and Education center, shall
submit online application to the District Programme Officer in Form-I

(2) The District Programme Officer shall examine all the relevant documents along with
the fee and if he finds that the application has been received incomplete, he shall send back the
application within fifteen days with observations to remove the deficiencies.
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(3) If District Programme Officer finds that the application is complete in all respects, he
shall place the application before the Inspection Committee within a period of one month from the
date of receipt of the application as per the provisions of the Act.

(4) The Inspection Committee shall process the application within two months as per
following procedure: The Committee shall visit the Centre to check for the compliance of norms
elaborated in the Inspection Performa (Form-IV). If the committee is satisfied that the Centre
fulfils the norms, it shall send its report to the Director through District Programme Officer.

(1) In case the Inspection Committee is not satisfied, it will send its observations
along with deficiencies to the applicant within ten days after inspection:

Provided that if applicant removes all deficiencies as reported by the Inspection
Committee, within one month, and the Committee after visiting the spot
ascertain that the deficiencies have been removed by the applicant, then the
report shall be submitted to the Director for consideration of the Directorate
Level Committee within ten days after conducting the second inspection.

(i) In case the Committee finds that the deficiencies have not been removed then the
Committee shall recommend for rejection of application to the Director.

(5) The report of the Inspection committee shall be considered by the Directorate level
committee and after seeking any clarification or additional information from the Inspection
Committee, if so required, will recommend registration or rejection of the application to the
Director within two months:

Provided that where Directorate Level Committee requires or seeks any clarification or additional
information from Inspection Committee then the Inspection Committee has to send that
clarification/additional information to Directorate Level Committee within 15 days.

(6) On the basis of recommendation of the Directorate Level Committee, the Director shall
either issue Registration of Certificate on Form-VII or reject the application within four weeks
from receipt of recommendation.

(7) The refusal of registration or denial of renewal of Registration Certificate to a Centre
by the Director, shall be displayed by the District Programme Officer through public notices, as per
Section 13 of the Act.

8. Procedure for provisional registration of Early Childhood Care and Education
Centre, if infrastructure and other facilities are not available.—(1) Any Institution/applicant
who intends to open a new Centre shall apply online from August to October of every year on
Form-II along with fee and project proposal to the concerned District Programme Officer as per
Section 9 of the Act.

(2) The Project Proposal should comply following requirements:—

(a) land and site feasibility report;

(b) ownership or lease document of land or rent agreement of the premises;

(c) drawing of available building, rooms, rest rooms, kitchen area, child friendly
toilet, disability friendly entrance and ramp, security guard room, ground or
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indoor hall for playing of children, boundary wall or fencing, access to road or
approach to site etc;

(d) proposed ventilation or Air Conditioner or Fan, Closed-Circuit Television
installation, medicine kit or first-aid kit, anthropometric devices, fire-safety
measures, non-poisonous toys, furniture for students and staff, safe drinking water
facility;

(e) proposed management and operation with fee structure, admission procedure,
capacity to keep children, safety audit, management and teacher;

(f) proposed transport facility with Aya or attendant for every ten children;
(g) any other proposed available infrastructure or facilities.

3. The District Programme Officer shall examine the application and project proposal and
after satisfying himself that the application is complete in all respects, shall place it before the
Inspection Committee within a period of one month from the date of receipt of the application as
per the provisions of the Act.

4. The Inspection Committee shall evaluate the project proposal as per available
infrastructure and other facility with the applicant on the site. After evaluation, if the Committee is
of the opinion that the applicant is in a position to comply with the norms of infrastructure and
other facilities as per provisions of the Act, within next two months, then the Inspection
Committee shall inform the applicant to comply the norms in next two months through District
Programme Officer or Member-Secretary of the Inspection Committee. After two months the
Inspection Committee shall inspect the Centre and submit the Report on Form —V within fifteen
days after inspection to the Director.

5.  The report of the Inspection Committee shall be considered by Directorate Level
Committee headed by the Director and after seeking any clarification or additional information
from the Inspection Committee, if required, the Directorate Level Committee may recommend
within two months either to reject the proposal or to grant provisional registration, as the case may
be.

6. On the recommendation of the Directorate Level Committee the Director, shall within
one month either grant Provisional Registration Certificate as per provision of Section 10(1) of the
Act for a period of six months on Form —VI or may reject the proposal.

9. Procedure for change of provisional registration to final registration.—The
provisional registration can be changed into final registration through the following process:—

The applicant shall file an application to the District Programme Officer on Form-I,
without fee and District Programme Officer shall place the application before the
Inspection Committee as per provisions of these rules. Further, the Inspection
Committee, after following the procedure as laid down under rule-7, shall submit the
report to the Director. The Report submitted under Section 10(2) of the Act by the
Inspection Committee shall be considered by the Committee at Directorate Level
headed by the Director as per Section 11 of the Act and if deemed fit, Final
Registration Certificate shall be issued by the Director on Form-VII.

10. Procedure for renewal of registration.—(1) The registered Centre through its
Institution or itself, as the case may be, shall apply on Form-III along with fee for renewal of
registration of the Centre atleast six months before the expiry of registration.
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2. The application for renewal of Centre shall be processed by the District Programme
Officer and Inspection Committee as per the provisions laid down under rule-7 for Registration of
Centre.

3. The Registration Certificate on Form VIII shall be renewed on the recommendation of
the Inspection Committee as per provision of Section 12 of the Act.

11. Inspection Committee for registration.—(1) The Inspection Committee  shall be
constituted by the Director having following members:—

(1) Sub-Divisional Officer (Civil) Chairman
(i1) Block Development Officer or his representative Member
(ii1)) | Block Education Officer or his representative Member
(iv) | Block Medical Officer or his representative Member
(v) Concerned Gram Panchayat Pradhan in Gram Member
Panchayat or Councilor in Nagar
Pranchayat/Municipal Committee/ Municipal
Corporation
(vi) | Concerned Supervisors of Integrated Child Member
Development Services
(vii) | Child Development Project Officer Member-Secretary

(2) For Inspection of the Early Childhood Care and Education Centre, a quorum of two
third is mandatory.

(3) After registration of Early Childhood Care and Education Centre, the Inspection
Committee will inspect the registered Centres atleast once in two years or as soon as possible.

12. Directorate Level Committee for registration.—The Directorate Level Committee
will be constituted as per the provisions of Section 7(1) of the Act by the State Govt. having
following Members:

(1) Director Women and Child Development Chairman
(i1) Additional Director/Joint Director (Admin.) Member
(ii1) | Director School Education or his representative Member
(iv) | Director (Health) or his representative Member
(v) Deputy Director (ICDS) (Women and Child | Member-Secretary
Development)

For consideration of the proposals received from the Inspection Committee, a quorum of 2/3
is mandatory.

13. Parents Teacher Association (PTA):

Nature and structure of Parents Teacher Association (PTA).—(1) Each Early
Childhood Care and Education Centre shall constitute a Parents Teacher Association (PTA) within
one month of its registration. The Parents Teacher Association shall constitute of 50% parents
(atleast 25% mothers) and 50% Teachers.
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(2) There shall be a minimum of eight members in the Parents Teacher Association. The
Chairperson of Parents Teacher Association will be selected from amongst the parents. The term of
Parents Teacher Association shall be one year. Every year new Parents Teacher Association will be
constituted.

(3) The main function of Parents Teacher Association shall be to ensure safe, secure and
developmentally appropriate environment for children in the Early Childhood Care and Education
Centre.

The Parents Teacher Association shall also ensure that:—

(1) every children enrolled in Early Childhood Care and Education Centre has
Aadhar Card;

(i1) the Automated Permanent Academic Account Registry identity is generated for
every children in the age group of 3-6 years;

(ii1) the staff recruited is as per norms laid down in the Act and rules;

(iv) health check-up of children is done atleast once in six months by the Registered
Medical Practioner;

(v) the Early Childhood Care and Centre is equipped with basic First Aid & Medicine
Kit;

(vi) the Centre has functional Anthropometric devices for measurement of height
and weight of the children;

(vii) Growth Monitoring Data (Weight for Age and Height for Age) is captured and
submitted to the nearest Anganwadi Centre every month.

(4) Meeting of Parents Teachers Association shall be conducted on quarterly basis and
record of proceedings of the meetings shall be open for Inspection of the Officers authorized under
Section 22 of the Act.

14. Infrastructure and basic requirement.—(1) The Early Childhood Care and
Education Centre should have independent building or can be run in a building with adequate space
for children in the age group of 3-6 years. The building should be safe, secure and should have
complied following parameters for opening of ECCE Centre.

(2) The standard indoor classroom space in an Early Childhood Care and Education Centre
shall be Minimum 28 Sq. Meter for Maximum of 20 Children. In case the number of children is
higher than 20, then a multiplying factor of 1.4 sq. Meter per child will be applicable.

(3) Norms: 900-1400 Sq. feet for 20 children:

Provided that if due to any geographical constraints, the outdoor area is not available then
indoor space of atleast 600sq. feet shall be required as a play area for the Children, in addition to
(1) above.

(4) The Early Childhood Care and Education Centre should have adequate space for
Office or Staff, sleeping or rest Facility, Toilets, Kitchen, wash basins, sink, Play area along with
Toys, Book area, Doll’s area and dramatic play area, Discovery area, Block building area,
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Manipulative material area, Art area, Music and Movement area as per *“ Guidelines for Pre School
Education” issued by National Council of Educational Research and Training ( NCERT) from
time to time.

(5) The toilet should be child friendly and must have regular water supply, hand wash
facility, clean towels.

(6) There shall be facility of safe drinking water, medicine kit, Closed-Circuit Television
and anthropometric devices.

(7) Every Early Childhood Care and Education Centre should have boundary wall or
fencing or railing, child friendly platforms, barrier free access to all the children enrolled as per
provisions contained in Persons with Disabilities (Equal opportunities, protection of rights and full
participation) Act, 1996 and Rights of Persons with Disabilities Act, 2016.

(8) In every building and room of the Centre, Child Helpline number should be displayed.

(9) If Centre is providing transport facility to the children, then in every vehicle one Aya
or attendant (preferably female) should be deputed for every ten children.

(10) School (Private or Govt.), where 10+2 system of Formal Education is being provided
in a single building or Complex, from Class —I to Class —XII, shall also be allowed to open Early
Childhood Care and Education Centre in the same building or complex, if a specific area in the said
School (building or complex) having separate entry and exit for children in the age group below six
years is available for running the Early Childhood Care and Education Centre:

Provided that the Secretary (Social Justice and Empowerment/Women and Child Development),
Govt. of Himachal Pradesh, shall have power to amend the norms of Infrastructure and basic
requirements prescribed under these Rules.

15. Operating time and fee structure.—Every Early Childhood Care and Education
Centre shall remain open on every working day as per directions issued by the Director and shall
share their fee structure from time to time with the Department as per provisions of Section 14
of the Act. However, the Officers of the Department as authorized under Section 22 of the Act can
call the record of existing fee structure from the Institute/Centre at any time.

16. Assessment of growth and development of a child.—The Early Childhood Care and
Education Centre shall follow the grading parameters as laid down in the “Aadharshila-National
Curriculum for Early Childhood Care and Education, 2024 for Children from three to six years”
developed by the Ministry of Women and Child Development and as revised from time to time.

17. Review and assessment of Centre.—The Deputy Commissioner, Director, District
Programme Officer shall have the power to review and assess the functioning of the Centre and
shall seek any information from the Centre as deemed appropriate.

18. Redressal of complaints and procedure to impose penalties by Deputy
Commissioner.—(1) The Deputy Commissioner of the area either suo moto or on the complaint
that the Institution or the Centre has contravened any of the provisions of the Act of the rules, shall
enquire the contents of the complaint either by himself or through any authorized Officer.

(2) Where the Deputy Commissioner has authorized any other Officer to enquire the
contents of the complaint then the enquiry report should be submitted to the Deputy Commissioner
within a period of one month.
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(3) On the basis of enquiry, the Deputy Commissioner, as deemed fit, may either reject the
complaint or may issue notice to the head of Institute or Centre to file reply to the contents of
complaint or enquiry.

(4) On the basis of the reply received from the Institution or Centre, the Deputy
Commissioner shall pass an appropriate Order, after providing an opportunity of being heard, as per
provisions of Section 24 of the Act.

19. Procedure to impose penalty by the Director.—(1) The Director either suo moto or
on the complaint that the Institution or the Centre has contravened any of the provisions of the Act
or the rules, shall enquire the contents of the complaint either by himself or through any
authorized Officer.

(2) Where the Director has authorized any other Officer to enquire the contents of the
complaint then the enquiry report should be submitted to the Director within a period of one month.

(3) On the basis of enquiry, the Director, as deemed fit, may either reject the complaint or
may issue notice to the head of Institute or Centre to file reply to the contents of complaint or

enquiry.

(4) On the basis of the reply received from the Institution or Centre, the Director shall pass
an appropriate Order, after providing an opportunity of being heard, as per provisions of Section 24
of the Act.

20. Separate Head of Account.—A separate Head of account shall be opened by the
Director within one month of enforcement of these rules, in which all fees (Registration,
processing, renewal) penalties and other charges or fines covered under the Act and these rules
shall be deposited. The amount so collected in the Head of Account shall be utilized for
maintenance of online portal, upliftment and development of Anganwadi Centres and Government
Pre Schools or for any other purpose relating to achieving the objectives of the Act.

21. Complaint and Suggestion Box.—Complaint and suggestion Box shall be installed at
an appropriate place which is accessible to general public.

By order,

SHYAM BHAGAT NEGI,
Addl. Chief Secretary (SJ&E).

FORrRM -1
(Rule-5 and 7)

(APPLICATION FOR REGISTRATION OF EXISTING ECCE CENTER)
SI. No. Particular
A. Details of the Institution

1. Name of Institution

2. Registration Number and Date of
Registration
3. Objective of Institution
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4. Registered Office
5. Email Address of the Institution
6. Name, Designation and address of
the Head of Institution
7. Contact No.
8. List of the Office bearers of the
Institution Sr.No. | Name | Designation | Mobile | Email
No. 1D
B. ECCE Details
I. Name of ECCE Centre to be
Registered
2. Complete Postal Address of the
ECCE Center
3. Nature of the ECCE Centre ( as | Creche/play school/day care centre/
defined under Section-2 of the | kindergarten/nursery school/balwadi
Act )-please tick.
4. If already registered under any
existing  Act, then provide
Registration No.
5. Name of Nearest Health Centre
0. Distance of the Health Centre
from the ECCE Centre
7. Nearest Police Station
8. Timings and duration of the
ECCE Centre
Norms: 3-4  hours duration
[Section 3(e)(1) of the Act]
9. Capacity to enroll Children
10. No. of children enrolled Below | 3-4 [ 4-5 |5-6 No. of
3 years | years | years | Total | Divyang
years children
11. | Staff Position

Number of Teacher

Number of Care giver

Separate Schedule of the
teacher to be attached specifying
following details

1. Name

. Gender

1ii. Date of Birth
1v. Qualification

V. Trained  under ECCE
(Yes/No)
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Vi. Experience if any

Separate Schedule of the Care
giver to be attached specifying
following details

1. Name

il. Gender

11i. Date of Birth

iv. Qualification

V. Trained under ECCE
(Yes/No)

Vi. Experience, if any

12. Area of ECCE Center

Indoor Area Norms: The standard
indoor classroom space in an
ECCE Centre shall be Minimum
28 Sq. Meter for Maximum of 20
Children. In case the number of
children is higher than 20, then a
multiplying factor of 1.4 sq. Meter
per child will be applicable.

Outdoor Area  Norms:900-1400
Sq. feet for 20 children:

Provided that if due to
geographical constraints, the
outdoor ground is not available
then indoor space of at least 600sq.
feet will be provided.

If Outdoor area is not available,
then Area of the Hall (in Square
feet)

13. Detail of Building of ECCE
Center and its infrastructure

i. Ownership or lease document
of land or rent agreement of the
premises

ii. boundary wall or fencing, child
friendly platforms, railings and
stairs.

iii. cooking area

iv. ventilation, fan or A/C

v. separate rest room for Children

vi. Dbarrier free access to all the
children enrolled as per the
provision contained in Persons
with Disabilities (Equal
opportunities, Protection of Rights
and Full Participation) Act, 1996
and Rights of Persons with
Disabilities Act, 2016

vii. child friendly and disabled
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friendly toilet

viii. wash basin/sink at low level

ix. potable, safe and adequate
drinking water facility

x. CCTV surveillance facility

xi. fire safety measures  and
separate entry and exit

xii. Transport facility

14.

Infrastructure and basic
facilities as per Rule 14(iii)

15.

Health Services

i. First Aid and medicine kit.

ii. Anthropometric devices

16.

ECCE Curriculum for 3-6 years

17.

Has the Institute devised and
prepared an Age Specific Child
Assessment card as per provisions

contained in Section 19 of the Act
and Rule 16?

18.

Detail of Fee structure as per
Section 14 of the Act :

(1)

(i1)

(iii)

Grand Total

Note : Fee structure shall be
inclusive of all charges of ECCE
Centre

19.

Monthly Charges, if any

20.

Measures for security & safety of
children

21.

Any other additional information,
as applicant wants to submit

I hereby declare that the contents of my above mentioned application are correct and the

applicant or its Centre is not involved in any such illegal proceedings which in future may hamper
the Early Childhood Care and Education of the Children. I further declare and understand that if
contents of above application are found incorrect or misleading at any stage, the registration of the
ECCE Centre is liable to be cancelled.

Date:

Place:

Signature of Head of the Institution.

Complete Address
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ForM-II
(Rule-5, 8 and 9)
(APPLICATION FOR REGISTRATION OF NEW ECCE CENTER)
SI. No. Particular
A. Details of the Institution

1. Name of Institution

2. Registration Number and Date of
Registration

3. Objective of Institution

4. Registered Office

5. Email Address of the Institution

6. Name, Designation and address
of the Head of Institution

7. Contact No.

List of the Office bearers of the

Institution Sr. Name | Designation | Mobile | Email
No. No. 1D

B. ECCE Details

1. Name of ECCE Centre to be
Registered

2. Complete Postal Address of the
ECCE Center

3. Whether Project Proposal
enclosed or not ?

4. Nature of the ECCE Centre (as | Creche/play school/day care
defined under Section-2 the Act)- | centre/kindergarten/nursery school/balwadi
please tick

5. Name of Nearest Health Centre

6. Distance of the Health Centre
from the ECCE Centre

7. Nearest Police Station

8. Timings and duration of the
ECCE Centre
Norms: 3-4 hours duration
[Section 3(e)(1) of the Act]

9. Capacity to enroll Children

10. Staff Position

Number of Teacher

Number of Care giver
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Separate Schedule of the
teacher to be attached

specifying following details
1. Name

il. Gender

1il. Date of Birth

iv. Qualification

v. Trained under ECCE
(Yes/No)

vi. Experience, if any

Separate Schedule of the Care
giver to be attached specifying

following details

1. Name

1l. Gender

1ii. Date of Birth

iv. Qualification

V. Trained under ECCE
(Yes/No)

vi. Experience if any

If the staff has not been
appointed at the time of
submission of application then
whether proposal for the same
has been attached or not.

11.

Area of ECCE Center

Indoor Area Norms: The standard
indoor classroom space in an
ECCE Centre shall be Minimum
28 Sq. Meter for Maximum of 20
Children. In case the number of
children is higher than 20, then a
multiplying factor of 1.4 sq. Meter
per child will be applicable.

Outdoor Area Norms:900—1400
Sq. feet for 20 children:

Provided that if due to
geographical constraints, the
outdoor ground is not available
then indoor space of at least
600sq. feet will be provided.

If Outdoor area is not available,
then Area of the Hall (in Square
feet)

12.

Detail of Building of ECCE
Center and its infrastructure

1. ownership or lease document
of land or rent agreement of the
premises
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ii. boundary wall or fencing, child
friendly platforms, railings and
stairs.

iii. cooking area

iv. ventilation, fan or A/C

v. separate rest room for Children

vi. barrier free access to all the
children enrolled as per the
provision contained in Persons
with Disabilities (Equal
opportunities, Protection of Rights
and Full Participation) Act, 1996
and Rights of Persons with
Disabilities Act, 2016

vii. child friendly and disabled
friendly toilet

viii. wash basin/sink at low level

ix. potable, safe and adequate
drinking water facility

x. CCTV surveillance facility

xi. fire safety measures  and
separate entry and exit

xii. Transport facility

If, in the case of new ECCE
Centre, the above facilities are
not available at the time of
submission of application then
whether proposal for the same
has been attached or not.

13. Infrastructure and basic
facilities as per Rule 14(iii)

14. Health Services

1. First Aid and medicine kit.

ii. Anthropometric devices

15. ECCE Curriculum for 3-6 years

16. Has the Institute devised and
prepared an Age Specific Child
Assessment card as per provisions
contained in Section 19 of the Act
and Rule 16?

17. Detail of Fee structure as per
Section 14 of the Act :

(1)

(i)

(ii1)

Grand Total

Note : Fee structure  shall be
inclusive of all charges of ECCE
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Centre

18. Monthly Charges, if any

19. Measures for security & safety of
children
20. Any other additional information,

as applicant wants to submit

I hereby declare that the contents of my above mentioned application are correct and the
applicant or its Centre is not involved in any such illegal proceedings which in future may hamper
the Early Childhood Care and Education of the Children. I further declare and understand that if
contents of above application are found incorrect or misleading at any stage, the registration of the
ECCE Centre is liable to be cancelled.

Date: Signature of Head of the Institution.
Place: Complete Address

ForMm -II1
(Rule-10)

(APPLICATION FOR RENEWAL OF REGISTRATION OF AN ECCE CENTER)

SI. No. Particular

A. Details of the Institution

1. Name of Institution

2. Registration Number and Date
of Registration

Objective of Institution

Registered Office

Email Address of the Institution

Al S

Name, Designation and address
of the Head of Institution

~

Contact No.

8. List of the Office bearers of
the Institution Sr. | Name | Designation | Mobile | Email
No. No. ID

B. ECCE Details

1. Name of ECCE Centre to be
Registered

2. Complete Postal Address of the
ECCE Center
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3. If applied for  Renewal of
Registration,  then  provide
Registration No. and Date of
Registration
4. Nature of the ECCE Centre ( as | Créche/play school/day care
defined under Section-2 of the | centre/kindergarten/nursery school/balwadi
Act)- please tick.
5. Name of Nearest Health Centre
6. Distance of the Health Centre
from the ECCE Centre
7. Nearest Police Station
8. Timings and duration of the
ECCE Centre
Norms: 3-4 hours duration
[Section 3(e)(1) of the Act]
9. Capacity to enroll Children
10. No. of children enrolled Below | 3-4 4-5 5-6 No. of
3 years | years |years | Total | Divyang
years children
11. Staff Position

Number of Teacher

Number of Care giver

Separate Schedule of the teacher
to be attached specifying

following details

1. Name

il. Gender

1ii. Date of Birth

v. Qualification

V. Trained under ECCE
(Yes/No)

vi. Experience, if any

Separate Schedule of the Care
giver to be attached specifying

following details

1. Name

1i. Gender

1ii. Date of Birth
iv. Qualification

V. Trained under ECCE

(Yes/No)

Vi. Experience, if any
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12.

Area of ECCE Center

Indoor Area Norms : The standard
indoor classroom space in an ECCE
Centre shall be Minimum 28 Sq.
Meter for Maximum of 20
Children. In case the number of
children is higher than 20, then a
multiplying factor of 1.4 sq. Meter
per child will be applicable

Outdoor Area Norms:900-1400 Sq.
feet for 20 children

Provided that if due to geographical
constraints, the outdoor ground is
not available then indoor space of at
least 600 sq. feet will be provided.

If Outdoor area is not available, then
Area of the Hall (in Square feet)

13.

Detail of Building of ECCE
Center and its infrastructure

i. ownership or lease document of
land or rent agreement of the
premises

ii. boundary wall or fencing, child
friendly platforms, railings and
stairs.

iii. cooking area

iv. ventilation, fan or A/C

v. separate rest room for Children

vi. barrier free access to all the
children enrolled as per the
provision contained in Persons with
Disabilities (Equal opportunities,
Protection of Rights and Full
Participation) Act, 1996 and Rights
of Persons with Disabilities Act,
2016

vii. child friendly and disabled
friendly toilet

viii. wash basin/sink at low level

ix. potable, safe and adequate
drinking water facility

x. CCTV surveillance facility

xi. fire safety measures and
separate entry and exit

xii. transport facility

14.

Infrastructure and basic facilities
as per Rule 14(iii)

15.

Health Services
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i. First Aid and medicine kit.

il. Anthropometric devices

16. ECCE Curriculum for 3-6 years

17. | Has the Institute devised and
prepared an Age Specific Child
Assessment card as per provisions
contained in Section 19 of the Act
and Rule 16?

18. Detail of Fee structure as per
Section 14 of the Act :

()

(i1)

(ii1)

Grand Total

Note : Fee structure shall be
inclusive of all charges of ECCE
Centre

19. | Monthly Charges, if any

20. | Measures for security & safety of
children

21. | Any other additional information, as
applicant wants to submit

I hereby declare that the contents of my above mentioned application are correct and the
applicant or its Centre is not involved in any such illegal proceedings which in future may hamper
the Early Childhood Care and Education of the Children. I further declare and understand that if
contents of above application are found incorrect or misleading at any stage, the registration of the
ECCE Centre is liable to be cancelled.

Date: Signature of Head of the Institution.

Place: Complete Address

FOrM -1V
(Rule-7)

Inspection Performa for inspection of Early Childhood Care and Education Centre (ECCE) by
Inspection Committee

1. Basic Information

Name of Centre:

Address:

Date of Inspection:

Committee Members:

Registration No.:

Total No. of Children Enrolled (3—6 yrs):
No. of Children Present:
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No. of Teachers:

No. of Caregivers/Ayas:
Date of Establishment:

2. Infrastructure Requirements

Requirement
Indoor built-up area
Outdoor play area
If outdoor not
available — Indoor
play space
Boundary wall /
fencing

Proper ventilation,
AC/Fans

Furniture (students
& staff)

Separate rest room
with cots
Child-friendly
toilets
Disability-friendly
entrance & ramp
Barrier-free access
Safe drinking water

Fire safety
equipment &
certificate

Medicine/First Aid
kit

CCTV
functional
Security guard
deployed

Growth monitoring
devices

Safe, non-
poisonous toys

3. Staffing & Ratio
Requirement
Teacher—Child ratio
Per Class

cameras

Teacher
Child ratio
Per Class
Staff trained in
ECCE & first aid

/Aaya—

Norms

As per Rule 14

As per Rule 14
Equivalent /
proportionate

Available (Yes/No)

Mandatory
Mandatory
Adequate
Mandatory
Mandatory
Mandatory
Mandatory
Mandatory
Mandatory
Mandatory
Mandatory
Mandatory
Available
Available
Norm
1:10
1 Teacher + 1 Aaya
(Below 3 years)
1:20
1 Teacher + 1 Aaya

(3 to 6 years Children)
Mandatory

Compliance

4. Transport Facility (if provided)

Requirement

Yes/No

Vehicle safety checked &

insured

Remarks

Remarks

Remarks
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Aya/attendant present in
vehicle

First aid box, fire
extinguisher in vehicle

5. Health, Hygiene & Safety
Requirement Yes/No Remarks
Cleanliness of building &
toilets

Daily hygiene & sanitation
practices

Safety audit of building
conducted

Feasible &  stimulating
environment for children

6. Fee & Admission Practices
Requirement Compliance Remarks
Fee including all charges
displayed

Fee structure displayed on
notice board

Maintenance of accounts

No written/oral test for

admission

No discrimination  in

admission

7. Co-existence with Other Educational Units

Requirement Yes/No Remarks

Is ECCE centre in same
building as Classes 1-12?

If yes, whether separate
entry/exit and separate

space available for
children in the age group of
3-6 years

8. Committee Observations

9. Recommendations of Inspection Committee
O Centre meets minimum standards

O Centre requires improvements in the following areas:

O Centre not recommended for registration/renewal
Name, Designation and Signatures of Committee Members:

1.

2.
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3.

Date:

Note:—Inspection Committee shall consult the Act, Rules and ‘Guidelines for Pre School
Education’ issued by National Council of Educational Research and Training ( NCERT),
before submitting recommendation.

FOrRM -V
(Rule-8)
Inspection Performa for Proposed ECCE Centre (Without Existing Infrastructure)

1. Basic Details

Name of Applicant / Institution:
Proposed Name of ECCE Centre:
Address of Proposed Site:
Date of Inspection:
Committee Members:

Project Proposal Submitted (Yes/No):

2. Land & Site Feasibility as per Project Proposal :

Requirement Observation  Remarks

Ownership or lease document of land or rent agreement of the

; Yes/ No
premises

Total area available as per proposal (sq. ft.)
Feasibility of providing minimum 28 sq. meter classroom for 20 Possible / Not

children Possible

Feasibility of providing 900-1400 sq. ft. outdoor play area for 20 Possible / Not

children (or indoor alternative) Possible

Boundary wall / fencing planned Yes / No

Access road / approach to site Adequate /
Inadequate

Any other infrastructural requirement as per Act
3. Proposed Infrastructure (Future Development Potential)

- Requirement as per the Proposed / Feasibility
Facility Act Planned (Yes/No)

Proper ventilation, AC/fan Mandatory
CCTYV installation Mandatory
Security guard provision Mandatory
Caregiver / Aaya ratio 1:10

Teacher ratio 1:20

Child-friendly toilets Mandatory
Disability-friendly entrance & Mandatory

ramp
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Facility Requirement as per the Proposed / Feasibility
Act Planned (Yes/No)

Medicine kit & First Aid Mandatory

Non-poisonous toys Mandatory

Safe furniture for students &

staff Adequate

Safe drinking water Mandatory

Barrier-free access Mandatory

Fire safety measures Mandatory

Growth monitoring devices Mandatory

Rest room with cots for Mandatory

children

4. Proposed Management & Operations

. Proposed Admission Capacity:

. Proposed Admission Procedure (No test/discrimination):
. Proposed Fee Structure (to be displayed):

. Proposed Maintenance of Accounts:

. Proposed Safety Audit Plan:

. Proposed Transport Facility (if any, with Aaya/attendant):

5. Observations of Committee

. Whether the site and proposal indicate feasibility of establishing ECCE Centre with all
mandatory facilities:

[] Yes, feasible within the site & resources proposed
[ Feasible, but with modifications/additional requirements (list below)
[] Not feasible due to site limitations

Remarks:

6. Recommendation of Inspection Committee

[J Proposal is recommended for consideration of provisional registration / approval
L] Proposal requires modifications before reconsideration
L] Proposal not recommended

7. Signatures of Committee Members

1.
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Date:

Note:—Inspection Committee shall consult the Act, Rules and ‘Guidelines for Pre School
Education’ issued by National Council of Educational Research and Training ( NCERT),
before submitting recommendation.

FORM -VI
[Section -10(1), Rule-8]

Directorate of Woman and Child Development
Himachal Pradesh, Shimla-4

No. Dated:

PROVISIONAL REGISTRATION CERTIFICATE OF ECCE CENTRE

———————— (Name and Address of the Applicant/Institution)to establish-----------ECCE Centre
at........ (Address)under Section-10(1), read with Rule-8 of “The Himachal Pradesh Early
Childhood Care and Education Centres (Registration and Regulation) Act, 20177, for a period of
Six months subject to the following conditions:

I. No enrolment of children shall be allowed during provisional registration till
applicant/Institute does not comply and apply for Final Registration of the Centre as
per provision of the Act.

2. The ECCE Centre shall be established in accordance of the provisions contained in the
“The Himachal Pradesh Early Childhood Care and Education Centres (Registration
and Regulation) Act, 2017, and Rules thereof.

3. The Institute/Centre shall not involve themselves in any illegal activity. If during
provisional registration of the Centre, any illegal activity reported then this provisional
registration shall be cancelled with immediate effect.

4. The provisional registration is only for a period of six months and can not be extended.

The ECCE Centre shall abide by the instructions/directions issued by the Competent

Authority of the State Government.

(9]

Registration No.: HP/ECCE/YYYY/---------

Date: Director,
Place: Women and Child Development,

Himachal Pradesh.
To
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ForM -VII

(Rule-7 and 9)

Directorate of Woman and Child Development
Himachal Pradesh, Shimla-4

No. Dated:
REGISTRATION CERTIFICATE OF ECCE CENTRE

On the recommendation of Directorate Level Committee, this certificate is issued to  -----------===--
———————— (Name and Address of the Applicant/Institution) to run---------—--ECCE Centre
at........ (Address) under Section-8/11 read with Rule-7/9 of “The Himachal Pradesh Early
Childhood Care and Education Centres ( Registration and Regulation) Act, 20177, for a period of
three years (inclusive of Six months provisional registration) subject to the following conditions:

1. The ECCE Centre shall be run strictly in accordance of the provisions contained in the
"Early Childhood Care and Education Centre (Registration and Regulation), Act
20177, and Rules thereof.

2. For contravention of any provisions of the Act by the Institution or Head of the
ECCE Centre, the penalties shall be imposed as per the provisions of Section 24 of
the Act.

3. In case, any violation of the provisions of Safety and Security of children under
Section 21 of the Act, or any untoward incident occurs in the Centre or in any facility
related to the Centre, the Head of the Centre and Head of the Institution shall also be
held responsible, in addition to the perpetrator of the crime or untoward incident. The
Head of Centre and the Head if Institution shall also be liable under concerned
Sections of various Acts in place for dealing with acts of negligence and offences
committed against children.

4. In case of any offence committed under the provisions of Protection of children from
Sexual Offences Act, 2012, the Registration of the Centre shall be suspended as per the
provisions under Section 21(10) of the Act.

5.  The ECCE Centre shall abide by the instructions/directions issued by the Competent
Authority of the State Government.

Registration No.: HP/ECCE/YYYY/---------

Date: Director,
Place: Women and Child Development,

Himachal Pradesh.
To
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On recommendation of the Inspection Committee, this certificate is issued to

ForMm-VIII
(Rule-7 and 10)

Directorate of Woman and Child Development
Himachal Pradesh, Shimla-4

Dated:

RENEWAL OF REGISTRATION CERTIFICATE OF ECCE CENTRE

(Name and Address of the Applicant/Institution) to run----------- ECCE Centre at........ (Address)
under Section-12 read with Rule-7 and 10 of “The Himachal Pradesh Early Childhood Care and
Education Centres ( Registration and Regulation) Act, 20177, for a period of three years subject to
the following conditions:

I.

The ECCE Centre shall be run strictly in accordance of the provisions contained in the
Early Childhood Care and Education Centre (Registration and Regulation), Act, 20177,
and Rules thereof.

For contravention of any provisions of the Act by the Institution or Head of the
ECCE Centre, the penalties shall be imposed as per the provisions of Section 24 of
the Act.

In case, any violation of the provisions of Safety and Security of children under
Section 21 of the Act, or any untoward incident occurs in the Centre or in any facility
related to the Centre, the Head of the Centre and Head of the Institution shall also be
held responsible, in addition to the perpetrator of the crime or untoward incident. The
Head of Centre and the Head if Institution shall also be liable under concerned
Sections of various Acts in place for dealing with acts of negligence and offences
committed against children.

In case of any offence committed under the provisions of Protection of children from
Sexual Offences Act, 2012, the Registration of the Centre shall be suspended as per the
provisions under Section 21(10) of the Act.

The ECCE Centre shall abide by the instructions/directions issued by the Competent
Authority of the State Government.

Registration No.: HP/ECCE/YYYY/---------

Date:

Place:

To

Director,

Women and Child Development,
Himachal Pradesh.
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yafer & sy, qEfea sfafaws & arr 19 & 3vaeul F Iqar Giyom i Sl nifda @

gRT 19 ' 39-4RT (7) & 39a=ul & 3refid Awom FHY & Y 3af 28-03-2024 F
27-03-2026 dF dRE-dRE Al # 3E™ F AT &) R T ¢ T quR, sfagy 39fErt
verafas aRFufaat & FRor gaatae vd geaedavaTae Aeen # sfaw w9 ad R S wwn

Ia: 3T aRRFfaat & effera qEfea sfafaas f a/r 19 & syarul & IqaR
IRIFd "YU dRE 27-03-2026 d%F aRe AW 1 QAR 3@fr & siiay adt Fr s awar 3k
gafea sfafags & arr 19 & 37-aRT (7) F SRANT Wegsw G@RT wed afFaal &1 gAwr
A §C Awon Hi FAgEr S FA A yafy F g adE 28-03-2026 F IR AW A
FfaReFd 3afr & v vagearT serT STar g

geamaTidl/-
(@m0 <o ToiH),
FfaRea Aeg afRT (TRae) |

[Authoritative English text of this department Notification No. TPT-F(2)-2/2021-1V-Loose dated
25-03-2026, as required under Clause (3) of Article 348 of the Constitution of India].

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-171 002, the 25th March, 2026
No. TPT-F(2)-2/2021-1V-Loose.—WHEREAS, Preliminary Notification No. TPT-F(2)-

2/2021-11I, dated 29th March, 2023 had been issued under the provisions of Section 11 of “The
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
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Resettlement Act, 2013” for acquisition of 538-13-05 Bigha (40.54 Hectares) land in ten Villages
of Tehsil Sadar of District Bilaspur, Himachal Pradesh for public purpose, namely construction of
Bhanupalli-Bilaspur-Berri, New Broad Gauge Railway line (from Km. 52.0 to Km. 63.0);

AND WHEREAS, as per the provisions of Section 19 of the Act ibid, the declaration is
required to be made within twelve months from the date of publication of the notification under
section 11 of the Act ibid;

AND WHEREAS, the period for issuing declaration under the provisions of sub-section (7) of
Section 19 has been extended twice for a period of twelve months each from 28-03-2024 to
27-03-2026. However, the Plan for Rehabilitation & Resettlement could not be finalized due to
certain unavoidable administrative circumstances;

Now, THEREFORE, in view the above circumstances, the declaration cannot be made within
the prescribed period of twelve months upto 27-03-2026 as per provisions of Section 19 of the Act
ibid. Therefore, in exercise of powers conferred by second proviso to sub-section (7) of Section 19
of the Act ibid, the period of issuing notification of declaration is hereby again extended for a
further period of twelve months w.e.f. 28-03-2026.

Sd/-
(R.D. NAZEEM),

Additonal Chief Secretary (Transport).

PLANNING DEPARTMENT
NOTIFICATION
Shimla-2, the 25th March, 2026

No. PLG (TPP) 2018-19-Misc.-Vol-I.—In continuation of this department’s notification
vide Letter No. PLG.FC(F)1-1/2018(DPDC), dated 1st April, 2023, and in view of the subsequent
developments whereby the post of Chief Parliamentary Secretary (CPS) no longer exists, the
matter regarding Chairpersonship of the District Planning Development and 20-Point Programme
Review Committee (DPDC), Kullu has been reviewed by the Government.

Accordingly, in supersession of all previous orders/notifications to the extent relate to
District Kullu, the Governer, Himachal Pradesh is pleased to nominate Sh. Sunder Singh Thakur,
Hon’ble MLA Kullu as Chairperson of the District Planning Development and 20-Point
Programme Review Committee (DPDC), Kullu.

The Chairperson shall perform all functions and duties as prescribed under the relevant
guidelines/instructions governing the functioning of DPDC and 20-Point Programme Review
Committee. This shall come into force with immediate effect.

By order,

Sd/-

(DEVESH KUMAR, 1AS),
Pr. Secretary (Planning).
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§ IISTold A9 dedloieR Ud BRIGN] SUSIEihN, RareT,
T =, fReme uewn

<Y HAR A o 996 I, MG 9 SHER Hgell, Iu-dsdldl exaren, e @,
ERIESRESE

EEIT]
SIEEVERI
I HHEH!.—— SRR SR TR 13(3) TH Td J& USBRYT A, 1969 & 37T |
9 BRI H A=Y HAR YA N deld M, T g S[hER Hedl, Iu—dedid gxardl,
forar =mar 9 urRi—ud qaR ded fHAr § fb W ded AWe Gy AR b1 oW e id
22—04—2009 Bl TR WX &I TIAT & U= AJAAGY W D @1 o I BT I darad Hgell &

ST /g RIGRER H TSl b Usilgpd A8l (bl AT & ey S [ Bl &S &R & 3fasl
M GErId Hedll B a8 O |

31 9 SIATR ERT 3 TdT Bl IWiad faer FAR a1 o= fafSy a9 dara dgen
ol B H (B W UPR P IoR 9 YARISI 81 Al 98 QA 06—04—2026 TP AATAIT AT
BT BIFOR BIR fofRgd @ HIRgP URGd B | Il I dRIG Tb Pls SoR  YaRTST UK
T8I AT Al I FHSN SIRAN fob ST Al g5 - 2 [l DI BIS AMURT T8I & T2r ureff &
S fAf &5 A B arew uRd HR e SR |

31Tl fie 12—03—2026 BT WX EXIER T HIER AaTeld H SR §aAT |

AR | FERIEIRT / —
BRIBRT TSI,
Iu—deddiel eRarar, e = (f2ovo) |

9 IICTAId A1Ie deYIdER Ud BRIGRN] GUSIEIhNI, ERaTeT,
v =, fRemee gewn

s g g3 50 wu g, MO Td urbell, STHER qhvl, Iu—dsdld exdrell, el
ae,  feETE Uaw|

ERIE

SATH ST-d

S GHEH.—— RN SR ©1RT 13(3) 79 Ud g UoibroT SATAIH, 1969 B =it |

Bl PR H 5w Rig g3 1 wu g, Faril 79 giee, SIeeR qal, Su—dgard
gRATT, Tl = =1 UfAT—ua <R e fhar 2 b #-1 o f1® 01—07—1964 B R W
B ol € IR IMAMAae A O Y Bl UM hd 9@ & o/ Hog IR H 3 dd
USiIhd T8l fhar T § 3Afely o fAfY &I g6 - & Qe UM Y=rRId 90T & & 1 |
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Id: 59 $YA8R g§RT 39 S-dl ®l SWRIdd & o9 fAf U1 9omrad 96107 | g5 B §
fredY Y YR BT SR T TR &1 T a8 fQAid 06—04—2026 TP JATATT AT IHTATT SIS
g} foTRgd 9 #iRges URd By | Ifq Sad IRIG dd Pl SR d YaRTel YA -Tei gall dl I8
A SRR & o1 ffY &5 a-e 2q (T & Is Uiy 81 2 aor urefl &1 o+ fafdr &<
PR P I UIRT PR e SR |

31ST &I 12—03—2026 DI WX BXIER g HIBR IaTeld A ST §aTT |

AER | FXRIRT / —
PRIBN] TUSTIEIBT,

IY—dgdlel eRara, frer == (2ovo) |

q IETAd AU TeUIER UG BRIBNI SUSIEIDN, ERaTel,
Ry =, fRemee gewn

RO < QAT ST A, WA g STHER Ih10], SU—dsdd exdte, [ =, BErEe uaw
ERI|
31T ST

I HHEH.—— SRR SR TR 13(3) TH Td J& USIHRYT A, 1969 & 7= |

9 PR H TRON <dl GAT S AR, MG T STHER gHbT0l, SU—dsdlel gRard, el
T A URIA—UA SR e fhar g {6 A-1 S & 01—07—1963 T B8R WR B 3T & IR
JAFAE W S {3 B UM U=Id T & G /GG IORER H TS dd Usilpd T8l
fpar Tar & safert o= fAfr &I <5 &)" & IS I Yarad gh191 &l 3y W |

A 39 SIAER ERT M S9dl Bl SURIGT &I o A U1 9arad 96107 § GOl dhr |
foell WY YR &1 SOR T YRS 81 dl a8 fQFid 06—04—2026 TH AT AT IHTAd BN
grax foifga 9 Aifgs Tga o | Il Sad N 0@ His SoR 9 YaRTol Ud el gl al I8
A SIRAT % o1 fafY &5 o< =g {6l &1 a8 iy =81 8 den withr & 5= fafdy g
PR d MY IR B e SR |

31TST &I 12—03—2026 DI WX FWIER g HIBR IaTeld A ST §aTT |

AER | FXRIRT / —
PRIBRT TUSTIEIHNI,

SU—de¥le eRarar, e @ (fRowo) |

9 AT AT TEHIGR UG HRIPR] SUSIEDNI, SRaTl,
T =, fesmae uewr

ST GF S AT, i Gerell, SHER fdhdre, Su—dgdiial eRard, R =, f2aee uew

ERIE
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JMH ST

S GHEH.—— RN SR e1RT 13(3) 79 Ud Hcg UoibroT SATAIH, 1969 B =it |

59 BT H ORAl Y Al A1, WA del], SidheR fhars, Su—dsdid exdarelr, el
T A URIA—UA TR e fhar g 6 A-1 S & 01—07—1974 T BR WR B AT & IR
JrEaTEae W O [ B W dEd fhdrs & 9/ 9g IORER IS dd Uoiigd el
fpar a7 & saferw o= fAfYr @ <5 B)" & IS I Uad fhare & 3y d |

Id: 39 SITER ERT 3MH S9dT Bl SR &I o4 fafr I8 garad feholrs § T &= o
foell MY YPR BT SR T TR &1 a1 a8 fFid 06—04—2026 TH AT AT IHTAdT BIOR
2R falad 9 Hias gvgd oY | I IF IRIE dF DIs SoR d YRS UKgd -Tei goll al I8
T SRR {6 o= ffY &5 - 2q (T &l Is iy 8l 2 aor el & o= fafdr <<
PR P MY UIRT PR e SR |

3151 s 12—03—2026 I AR BXIER T HIER 3fa&leld H SINI g3l |

AR | FXRIRT / —
PRIBRT TUSTIEIHNI,

SU—dgsilel eRarett, fterr g (fRowo) |

9 IETAT TIE TENIER UG BRIBR SUSIEIGRI, RATd,
et =, fewmae yewr

faerdr <@ g #f oFRI, Mia WU, THER fdhdlls, Su-dgdld exdtan, e @,
feHTeret uar |

ERIE

SATH ST1dT

S GHeH.—— SRR SR ©RT 13(3) 579 U4 Fg USiehroT ATAIH, 1969 & SF=<iidT |

59 dRTEd H Al <dr gAT i oFRI, Td |URT, STHER fhalls, Iu—dediial Exard,
ST =Far 1 ureAT-ua tax faed far § 6 3R1 o1 fid 01—01—1996 T ¥R WR & T3 ©
IR A H 5 A B I 9 fdhdle & 9 /3] ISR § o ad Uoiidd
TET b a1 2 sAfere o AT @1 &5 SR B < UM dEd fhdrs @I Y S |

Id: 39 SIATER ERT 3MH S9dT Bl SR & o4 faf I8 garad foolrs § T &= o
P 1 PR BT SR 9 UARTS &I o 98 f-ih 06—04—2026 b IRATAdT AT ThITd- BT
2R falad 9 Aigs ogd HY | It IFT IRE dF DIs SoR 9 YR Ugd -Te1 goll al I8
qe SIRRT & o= Y &5 - 3 (T &I BIs AUy 81 & a1 el &1 o= Al <<
PR P I UIRT PR A SR |

31TST &1 12—03—2026 DI WX BWIER g HIBR IaTeld A ST §aTT |

AR | FXRIRT / —
PRIBRT TUSTIEIHNI,

SU—dgilel eRarett, fterr g (fRowo) |
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9 IISTold A9 dedloieR Ud BRIGN] SUSIEihNI, ¢RareTT,
T =, fReme uewn

urdr g i =i, e fBuell, SrheR Uion, Su—dediiel exare, fSTel =, farEe uay |
4

S oId

S GheH.—— RN SR e1RT 13(3) 79 Ud Hg YoibroT SATAIH, 1969 B =it |

9 B H Uil g 2 g0, i RBuell, SThER W, Su—dgdiied exdrer, e =
AU TR e fBar © fb AR O faie 20—-04—1978 BN BR WX B BIAT © URT
AT H ST Ay T U9 g=mad WIom & ST / Jcg INIRER H 31TST O Usildd el Tl
AT § gAY O A @1 9 B @ AR UM e Uion & Y 5 |

AT T FIABR GRT MMH ST BT SURIGT & o1 fAfr I™ d=mad fiom § ool &R §
P 1 PR BT SR d TR &I o a8 f-Ih 06—04—2026 b IRATATT AT THITd BT
grax faRad T #ifes uegd X | Il I9q IR TF IS IoR T Ya-Tol YA 78l 8ol dl I8
A STRATT foh &7 fafr gS1 &1 2q THl &7 BIs MUl el © dm Ui & o= ey &
PRA P I UIRT PR e SR |

31Tl faieh 12—03—2026 BT WX EXIER T HIBR AaTeld A SR §aAT |

AR | EIETRT / —
HTIIBNT USRI,

Iu—deddlel eRarar, e =rwr (f2ovo) |

g IIGTed AU devIeIER U4 BRIBR SUSIRIGRI, eRATd,
Tt =, femmae yewn

o™ wARY AT A1 HESA XM, Md e, SR Yrad, SU—dedlel exdre, fSrefl
o, e UaeT |

ERIR|
SIEEVE

S GHEH.—— SRR SR eRT 13(3) 579 Ud Jcg USiehroT AT, 1969 & =it |

&5y PRI H AeH HAR GAT S HSTOE M, WA SFIER, S[hER Gad, SU—dgdie
gRATT, Tl = =1 UfA—ua <R e fhar 2 b #-1 o fA1® 24—10—2001 BN B8R W
B T 2 WReq A W o A &1 M d=Emd delle & 9 /9 ISR H 3N dd
USiIhd el fhaT T & 3Afely o7 Y 1 S5l &- & AR I 9argd dais &l U o |

Id: 39 SIABR ERT 3MH ST bl IURIGd &l o I 7T 9ad gaie | gof &R |
P ! PR BT SR 9 TURIS & o a8 f-h 06—04—2026 Th IRATATT IT THIAd- BIOR
grax fafaa g AiRge TRga o} | Il S9d AN dF B SoR g YaRTol URd 81 g3l df I8
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FHS SIRAT o S fafY &5 o= =g fB0 @1 dig ARy 81 2 T i &1 o fafYy g
PRA B I UIRT PR T SR |

31TS1 famiies 12—03—2026 I AR BXIER T HIER 3faleld H SN 83l |

AlER | BEIRT / —
PIIBNI TUSTIRIBII,
SUY—dgsilel eRarett, fterr g (fRowo) |

9 IETAT TIE TENIER UG BRIBRI SUSIEIGRI, &RATdl,
et =, fewmae yewr

Holell gaT ol I8 HAR, M dlUd, SIHER Fel, SY—dsdidd exarell, e =,
IERIESRESE

ERIE
STH ST dAT

I HHEH.—— SRR SR TR 13(3) T Td J& USHRYT A, 1969 & 7= |

9 BRI H Holell gAT & R GAR, Md A, SIPER eI, Iu—dsdld Gxard,
Tt =zwar =1 uriAT-ua <o 9 fdar € & wR1 o f3A1% 01—01—2004 BT TR WR T FIT ©
IR STFFAE W S Y BT AW vEad dd & oW/ Jg IR’ H IS d@ goiigd
B fhar AT § gAY ST Al &l g6 B & AT YT UARIT e Bl fd &1 |

Id: 39 SIABR §RT IMMH SFdT dl IuRIad 1 o9 fafr I8 d=mad aigrd § ool &=+ |
foel MY YR &1 SOR T YR 81 a1 a8 fQFid 06—04—2026 TH AT AT IHTeAd BN
g} foTRad 9 AiRgd URd &Y | Ifa Sad IRIG ddb Pl SR d YaxTel UKd -Tei gall dl I8
A SRR % o1 fafY &5 o =g {6l &1 oig iy =81 2 den withr & o= fafdy g
PR B A IR B e SR |

31TST &I 12—03—2026 DI WX BLIER g HIBR IaTeld A SN §aTT |

AR | FXARIRT / —
BRIBRT TUSTIEIHNI,

IY—dgdlel eRara, frer == (2ovo) |

9 IIETAId A9 TEEIdeR UG PRGN SUSIEIGRI, eRaTdl,
T =, fRame uewn

A <dr g N Sldd M, WA ISl SIPER gadl, Su—dedid eRare, e @,
fedTeret uar |

STH oAl



o193, fedraet uQen, 27 A, 2026 /06 9F, 1947 14039
ITAT HPHEHAT.—— SRR O GRT 13(3) T4 Td 7 USIHRYT I, 1969 B A= |

9 drerd | W <dl g1 &1 Srefd WM, T IS, SIHER grad, SU—dsdlel eRardT,
STt =war =1 uriAT-ua <o aed fdar € & FR1 o1 f3A1% 16—06—2001 B TR WR T T3 ©
g STEaEe W o fAf &1 M derd gdlic & o/ 9g IRe] | ISl @ Usiigd
eI fbar a1 € gAY S fAf @1 &5 PR @ QY UM U dals Bl QI M |

Id: 39 SIABR ERT 3 O-dl Bl SURIGT &I o AT U1 9=arad 96101 § gof d |
A 1l PR BT SR d TR &I o a8 f-Ih 06—04—2026 b IRATATT AT THITd BT
g} foaRad g Aifgs Tvqd X | I I90 dRIG IF B IoR G YaRTol U T8l g3 dl I8
FHS STRATT foh &7 faf gS1 &xe1 B BT &1 BIg SMURT el © a2 Ui & o= ey &<
PR B A UIRT B e SR |

311 faie 12—03—2026 BT WX EXIER T HIBR AaTeld A SIRI §aAT |

ATER | EIETRT / —
HTIIBRNT TUSIBNT,

Iu—dediel eRarar, e = (f2ovo) |

9 ST TIE TEUIER UG BRIGR] GUSIRIGRI, &RATd,
e =, fRemae g

AT <l g S 9 R, A ges, SIPER gwd, SU—dsdld eRarel, Rrer =,

IR RS
CEik]

SATH ST1dT

ST JHEAL—— SRR o) URT 13(3) ST T Jg USHHROT ST, 1969 & =9Id |

9 Prfad # 91 <@t g 20 9 RiE, d g, SIPER Grad, SU—dsdld T,
Tt =zwar =1 uriAT-ua <o 9 fdar € & wR1 o1 f3A1% 08—03—1992 BT ¥R WR T T3 ©
g STEaEe W o fAf &1 M derd gdlic & o/ 9g SRR § ISl & Usiigd
i fhar T 8 saforv o= fafr &7 o &)1 & 3 ITH 9arad dals &l & g |

Id: 39 SIABR ERT 3MH ST bl IURIGd &l o= fIfdr UM vamad dale | gof & |
foell WY YR &1 SOR T YRS &1 a1 a8 fFid 06—04—2026 TH AT AT IPHTAd BN
grax foiga 9 Aifgs Tga o | Il Sad N 0@ i SoR 9 UaRTol Ud el gl al I8
A SRAT % o1 fafY &5 o< =g {6l &1 oig iy =81 2 den withr & 5= fafYy g
PRA B A IR B e SR |

31TST &1 12—03—2026 DI WX FRIER g HIBR IaTeld A ST §aTT |

AR | FXARIRT / —
PRIBRT TUSTIEIHNI,

SU—de¥rel eRarer, e =@wm (fBowo) |
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q 3ISTold ATUd dedIoicR Ud HRIBGR! SUSIEIhNT SRdraT,
T =, fRAmre uewn

gy I S AT XM, Mg geel, SIhER @S, Su—dedlel eRardr, ot =, fBared
BRI

ERIk
SATH ST1dT

I JHEAL—— R SR TR 13(3) TH Td J& USBRYT A, 1969 & 37T |

9 PRI H g gF N AT ¥, Ma e, SIhER gre Su—dgdrd eRdaral, ot
T A URIA—UA qR e fhar g 6 A-1 S fali 23—05—1966 BT B8R WR B 3T & IR
TSR ¥ 5 A &7 UM v=mad e @ o /g ISR | 3NN d Uoiidhd el (i
T & A O Y BT TSl B & AR TH ardgd e Bl A O |

3 39 STATR GRI A THFAT DI IR Bl 54 A I 9argd i H Tof del H
fredY Y YR BT SR T TR &1 T a8 fAid 06—04—2026 TP JATATT AT IHTATT BIOR
grax foilga 9 Aifgs Uga o} | Il Sad NG 0@ His SoR 9 YaRTol Ud el gofl al I8
A SRATT 6 o1 fafYr 51 a7 2 fhell @ @ig smufy &1 2 dem ureft @ o= fofyr <<
PR B MY TR B e SR |

31TST &I 12—03—2026 DI WX FWIER g HIBR IaTeld A ST §aTT |

SR | FXRIRT / —
PRIBN] TUSTIEBT,

SU—d8¥le eRarer, St @ (fRowo) |

9 IISTold A9 dedloieR Ud BRIGN] qUSIEihN, €RaTeT,
T =, fRamee gewn

AT AT gAT S o, M UThell, SIHER IHbIVI, Iu—deNrd exarel, ot =@, fEHed
T | TR |

ERIE
JATH ST-d

I HHEH!.—— SRR SR TR 13(3) T Td J& USHRYT A, 1969 & 37 |

9 PR ¥ Al dl GAT 1 B0, TG UTdhdl, SIHER ghlvl, Iu—dedilel exardi, fSref
T A URAT—U TR I fHar € 6 R S faTie 02—04—1982 BT EBR WR BT BAT § IR
JAFAE W ST A B UM U=Id BT & O /9 IRER H S dd Usiidpd el
forar ar ® g9aferw S fAfSr & 1 B9 @ SR UTH UERId gh1oT Y A oI |

Id: 59 $YA8R g§RT 3MMH S-dl ®l SWRIdd & o9 fAf U1 9amrad 96197 § g5t dx §
T A YR T SoR d TGRS 8 al g8 fodid 06—04—2026 Th IATAdT AT ThTd BIOR
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grax foifad 9 Aifgs TR o} | Ift S9d aNIE 06 HI SoR 9 YaRTol URd el goll af I8
AT SRR % o1 fafY &5 o< =g {6l &1 oig iy =81 2 den withr & 5= fafdy <<
PR B 3 IIRG PR T SR |

3ot faieh 12—03—2026 BT #X BXIIER G HIER 37aTerd W STRI 83T |

AR | FXARIRT / —
BRIBRT TUSTIEIDNI,

IY—dgdlel eRarar, Ter == (2ovo) |

g STId AT TedIieR UG HIRIBNT SUSIDN, €RaTel,
T =, fReme uewn

RN GF AT MR, TG ARG, SIPER g, Iu—dgdicl Rarl, fSrar =, f2arad el
CRIk]

SATH ST-d

S GheH.—— RN SR e1RT 13(3) 79 Ud Hcg UoibroT SATAIH, 1969 B =it |

S PRI ¥ WAl Y s TMEpL, M ARG, SIHER gadl, SuU—dsdlel exara, foret
TN A YRA—US QR e fhar & f6 W Ui Ae S| BT S fadie 21—-05—2011 Bl
W W B AT 7 UG AFEAEY W U DI T AR BT TH UE—T BETST & o /TG
IRTER H 37 dF Usiipa el fBaT A7 8 SAfTY o9 [ 1 g5 = & Qe UM v=mgd
BITS! Bl 3 S |

Id: 39 SIAER gRT 3MMH SIdT BT SURIGd &I o4 fAfSr I darad BRTer § g &=+ |
fredY Y YR BT SR T TR &1 T a8 fAid 06—04—2026 TP JATATT AT IHTATT BIOR
gix foTRgd 9 #iRgds URd &Y | Ifq Sad IRIG ddb Pl SR d YavTel UKd -Tei gall dl I8
A SR {6 o0 [ 79 w1 3 [l @1 ®rg iRy T § e wefl & urd @ o
Y T &R & ey uIRd &R o SR |

31TST &1 12—03—2026 DI WX FRIER g HIBR IaTeld A ST §aTT |

AR | FXRIRT / —
PRIBN] TUSTIEB,

SUy—agsilel exarett, fterr g (fRowo) |

9 QT ATIS TEIaR Ud BRIBGR! qUSIRIPBRI, RareT,
T =, fRame uewn

HfTepT HIIY AT HIIU, Mg IS, SIHER A, SU—dgdld eRdTal, STl T,
AT U9 |

STH ST dT
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SAT JHEAL—— ST o) URT 13(3) ST T J&g USHHROT STIH, 1969 & S=<9Id |

39 Pl | Bishl Heyu T U, Ma g9, SIHER Hgdll, ST—dedld eRdTaT,
STt =rwar =1 ureAT—ua <o) 9 fdar € fF wR1 o1 f3A1e 18—06—2004 BT TR WR B TI ©
qR= STSaEe W S Al &l 9 gErgd Hedll & o/ Heg RIGRER H 3MTSl d goiigd
& fhar T 7 gAfely O Y &I g1 B @ 1S UM Y=Rd Hgell &l A O |

Id: 39 SIABR EIRT 3MH ST bl IURIAd &l o= ff UM damad 88ar & gof & |
P 1l PR BT SR d UARIST &I d a8 f-Ih 06—04—2026 b IRATATT AT THITdT BIOR
g} foaRad g Aifgs Tvqd X | I I9q dRIG IF B IoR G YaRTol UK T8l g3 dl I8
A SIRATT foh S99 faf gS1 &1 B (BT &1 BIg SMURT &l © dH Ui &1 5= fafYy <
PR B A UIRT B e SR |

311 f&ieh 12—03—2026 BT WX EXIER T HIBR AaTeld H SR §aAT |

ATER | EIETRT / —
HTIIBRNT TUSIBNT,

Iu—dediel eRarar, e = (f2ovo) |

9 I[STId AIE dEdldeR Ud SRIGR SUSIEGRI, €RaTdT,
T =, fReme uewn

fArell {9 s <o R, M AR, STHER gs, SU-dsdid exdTre, foTar =,
[EEEERENE

ERIR

SATH ST1dT

SAT JHEAL—— SRR SR URT 13(3) ST Td Jg USHHROT ST, 1969 & =9Id |

&5y P # e gaRl g s < e, M SN, SThER @he, Su—dsdid
gRaTeT, STelr = 1 UfA—ua <R e fhar 2 b #-1 o f&id 08—04—1998 B BR WR

B T B IR STEHAE WX o I &I U™ 9arad e @ o /] o] | ISl dd
Wﬁﬁmwémwﬁﬁﬁﬁma%mwmamﬁﬁﬁaﬁl

3d: 39 STATR GRI M SHAT DI IR Bl &H A I 9argd i H Tof b H
foel WY YR &1 SOR T YRS 81 a1 a8 fQFid 06—04—2026 TH AT AT IHTeAd BN
grax foifga 9 Aifgs Tga o} | Il Sad N 0 His SoR 9 YRl Ud el gofl al I8
FHS SIRAT o 59 fafY &5 o= =g fB0 @1 dig ARy 81 2 T i &1 o fafYy g
PR B A IR B e SR |

31TST &I 12—03—2026 DI WX FWIER g HIBR IJaTeld A ST §aTT |

AER | FRIRT / —
PRIBRT TUSTIEIHNI,

IY—dgdrel eRara, frer == (2ovo) |
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9 IISTold A9 dedloieR Ud BRIGN] SUSIEihN, €RaTeT,
T =, fReme uewn

WAl gF S SFIdn, Ma QU SihER fholls, Iu—dedlel exdrel, el @, fRHrEe
e et |

ERIk
SATH ST1dT

I JHEAL—— R SR TR 13(3) TH Td J& USBRYT A, 1969 & 37T |

9 St H Axal g S S, T HunT, SThER fhdrs, Su-dgiid eRara, e
W#W@iﬂ—ﬂéﬁﬁﬁﬁﬁﬁm%ﬁ?ﬁwwﬁ?ﬁﬁm —04—1977 P! TR W B BT & U=
JrEaTEae W O [ B W ded fhdrs & 9/ 9g IORER IS dd Usiigd el
fpar a7 & safery o fAfYr &I g5 &)= & IS I Yarad fdhare ol fad SId |

Id: 39 $IAER gRT 3 ST &l IURIGd &1 o fIfYr I d=mad fhare d g &= |
fredY Y YR BT SR T TR &1 df a8 fAid 06—04—2026 TP JATATT AT IHTATT BIOR
grax foiga 9 Aifgs Tga o} | Il Sad NI 0 His SoR 9 YaRTol Ud el goll al I8
A SRATT & o1 faf &5 a7 2 fell @1 @ig smufy &1 2 dem ureft @ o= fofyr <<
PR B MY IR B e SR |

31TST &1 12—03—2026 DI WX FWIER g HIBR IQTeld A ST §aTT |

AR | FXARIRT / —
PRIBN] TUSTIEHT,

SU—de¥lel eRarar, e =@ (fRowo) |

JGTAT 1YY TEIIER Vd BRIBR] GUSTEIPBR, RATaT,
T =, fesmrae uewr

TR YA & GHAEG, TG 9FT, S[hER ghroll, Iu—dsdid exdrelr, e @,
IERIESRESE

ERlL|
31T ST
S GeHeH.—— SRR SR ©RT 13(3) 579 Ud Fg USiehRoT ATAIH, 1969 & =it |

9 BRE H TR YF 2N WHEQH, T 96T, SIRER dhlol, Iu—dedld exdre, forer
TN A U0 adR ded fhar € & W gedl e AWl 1 o &b 09—03—2018
YMER BT S faldh 26—05—2016 BT X R &l GAT & U] A€ W geal $I o4 fafl
DI UM YARIG BT b o /g IWER H M dF Uoligd el fbar a1 8 gaferg o
Rl &1 TSI PR & 3 YT Y= FH1oT DI & S |

Jd: 39 $YAER ENT 3MH SIFdT ®l SURIFd &I o9 faferai 8 9=arad 96101 § o By
T P o YR BT IR g TARTS 8 dI 98 f3Adh 06—04—2026 db IRATIAT AT dhlold BIOR
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grax foifad 9 A9 TRga o} | Il S9d aNIE 06 Bl SoR 9 YaRTol URd el gofl af I8
A SIRATT {6 o7 fafY &t & 2 f @1 &g smufy T8 & dor il @ s=a & o=
R 5 BT @ JATQe UIRd HR & SR |

31Tof faieh 12—03—2026 BT HX BXIIER G HIER 37aTerd W STRI 83T |

AR | FXARIRT / —
BRIBRT TUSTIEIDNI,

IY—dgdlel eRara, e == (2ovo) |

I A9 T8GR Ud BRIBR] GUSIEBRI, SRATa],
Ry =, fRAmee gewn

e gAT YA sl B, Wd Aole, SIhER gdl, SU—dsdld eRarel, e @,

AT ueem |
Gl
3 ST

I HHEH!—— SRR SR TR 13(3) T Td J& USIBRYT A, 1969 & 37T |

9 PRI | 99 g YF g, T Holis, SIHER grad, SU—dgdle eRard,
e = = greA—um qaR e fhar 2 6 31 g e e &1 9 (e 20—11—2024
Pl ER WR T B3N © R SMSEAEY W gA Bl G A Bl Y™ GEART gdlie oW /T
ISR H 311G P Usiipa o1 [har A1 2 Ay S [ &1 g6 R4 & ATQe UM =rgd
EEICICIREURICE

T 39 SIABR RT 3MH ST Bl SWRIGd B S fAf I8 9arad gaie § a9 &-d §
P 1l PR BT SR I URIS &I o g8 f-ih 06—04—2026 b IATAdT AT ThITd- BT
2R falgd 9 H#igs ogd HY | I IFT IRIE dF DIs SoR d YRS UKgd -Tei goll al I8
TS SIRATT b &1 fafr g5 &)1 g bl @1 drg amuRy =81 2 dor uedl &1 g &1 5=
fafr <5t &1 & ey uIiRa &R 3y SR |

3151 feip 12—03—2026 BT AR BXIER T HIER 3faTeld A SINI g3l |

ATER | FAEIRT / —
PRIBN] TUSTIEIBT,
IU—dedlel eRarar, fterr = (fRovo) |

IETAT AT TEIIER Ud BRIGR] GUETRIPBR, ERaTeT,
Ry =, fRAmee gewn

A I A A A Ad), TG AT, STHER. gHholl, SY-—dgdiel eRare, e @,
feArae uQer |



o193, fedraet uQen, 27 A, 2026 /06 9F, 1947 14045
T

JATH ST-d

I HEA——SREARK Ok &RT 13(3) T Ud J& USHBRUT AT, 1969 & A=< |

9 B § gAT 9 YA S [ G119, SIHER Gh1oll, SY—dsdiel eRardT,
Ter = 1 UrA-um © &R e fBAr § 16 A1 5 1% 08—03—1979 BT BR WR Bl B3l
2 IR JAAFAE W S I B UM U= g0 b S /g RIGRER H AT T Usiigd
eI fobar a1 € g S A @1 &S $R & 3f<T UM YT b0 B Y O |

Id: 39 SITER gRT 3MMH ST Bl SURIGT I o It I8 v=mad ool § g & |
P 1l PR BT SR d UARIST &I o a8 fHIh 06—04—2026 b IRATATT AT THITd BT
grax faRad T #ifes uvgd X | Il I90 IR TF IS SoR G Ya-Tol UG el 8ol dl I8
A STRATT foh &7 faf gS1 &xe1 B BT &1 BIg SMURT 81 © dm Ui & o= ey &
PR P I UIRT PR e SR |

3171 fieh 12—03—2026 PI WX EXIER T HIER AaTeld A SR §aAT |

AER | BXIETR / —
HTIIBN TUSIBNT,

Iu—dediel eRarar, e = (f2ovo) |

T IS TENITaR U4 BRIGRT GUSIEIGRI, SRara,
T =, fewmae g

Ao AR JF 51 BH I, TMd A, SHER Gad, SU-dsdld exare, e @,
fedTeret uar |

ERIE

SATH ST dAT

S GHeH.—— SRR SR eRT 13(3) 579 U4 Fcg USiehroT ATAIH, 1969 & S=<iidT |

9 PRI H ol HAR GF 31 BH g, A Rd, SRR Grad, SU—dsdled gxard,
T =w/r 7 uRF-UF <R e B & 6 W TR Wi THe 9" e $ g A e
02—12—2003 P §9 oAl H T AMd WM W gg ol W] AAAAEY R TR 95 D Jg
fafer @1 a™ dErd e & O /9 IR H ISl T Usiipa Fel fhar AT 7 g4l g
A 1 &S BT B AT UM TERIT TB-T B Y S |

31d: 39 3IABR ERT 3 ST &I IWIad @l g fafyr um damd g # <o o #
foell Y YR &1 SR T TR &1 df a8 fFid 06—04—2026 TH AT AT IHTATT BIOR
grax foilga 9 Aifgs Tga o} | Il Sad NI 0@ His SoR 9 YRl Ud el gl al I8
9 SRAN 6 gg ffY g9 S =g 6 @I Pl Uiy T8 2 Jor weft @ gy ffy <<
PR B A TR B e SR |
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3ot fasieh 12—03—2026 BT #X BXIIER G HIER 37aTerd W STRI g3 |

AER | FAEIRT / —
PRIBN] TUSTIEIBT,
Iu—dediel eRarar, e = (f2ovo) |

JTETIT A9 deNIciaR U4 BRIGRN TUSIEIBRI, SRaTeT,
7T =, fRAme uewn

WA T YF S gEQd, Mid Aedrel, SIHER TSI, SU-dgdid eRaran, fem =,
feHrre U9 |

ERIE

JATH ST-d

S GeheH.—— RN SR e1RT 13(3) 79 Ud Hcg UoibroT ATAIH, 1969 & =i |

59 BT H G99 SN UF s gWEQd, g Yedrs], SIHER TSI, Sy—dsdidd eRareT,
e =/ 9 uRFE-UE deR e fear 2 6 W A e g <) @ 9g RAie
27—05—2013 Pl TR W gs il W] ASAFAEe HI AT & gog [ &1 a4 v=amd ISt &
ST /9] IReX # ool dd Uoligd wel fhar mar € gafoy 9 faf &7 < o @ Sy
I g=mrad TS Bl e 9 |

3d: $9 S¥ABR ERT M SIdl Bl IWIF &l 4 [ ™ v=mad el 4 &5l d- A
foell WY YR BT SOR T YRSl 81 a1 a8 fFid 06—04—2026 TH AT AT IHTeAd BN
g} foraa @ Aiges Uga X | Ifa Iad ARG T Pls SOk g YaRTel UK Fel g3l dl I8
A SR b Jg ffor g5 A= 2 (6l @1 Big Muiy el 2 ar uefl & A6 & 3y
Y T AR & My uIRd &R o SR |

31TST &I 12—03—2026 DI WX BXKIER g HIBR IaTeld A ST §aTT |

AR | FXARIRT / —
PRIBRT TUSTIEIHNI,

SU—dg¥lel eRarar, e =@ (fFowo) |

JETAd ATIY dEIIER Ud HRIGR) GUSIEHRI, SRATa,
v =, fRAmee gewn

3R Ui &1 4, T HET, S[HER qTedl, SU—agdrd exarelr, fSrerm =, f2aree uawr |
CRIk|

STH ST dT
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STAT JHEH.— XTI IR R 13(3) 74 Td g USHDHROT FAIH, 1969 & F=iid

9 BRI H AT Ul 81 oY, A $Hal, STHER qredl, Iu—dgdidd eRara, e =
T UAT—UF qaR aed fBar § R ufdy 9me 9 #1 9g fIF% 16—08—2007 B BR W gg
ofl IRy IAAEY WX Ui B g I 1 g™ vara qrsdl & 9T/ Fg IORER H S1Sl dd
Uoiipd 1 fohar a7 7 gafoy 9og fafY &1 a5 & & 1w I UErd qredl B 3y 91 |

31d: S STABR §RT 39 SHdT Bl ISWIAd $I g7 Al I v=mgd arsdl § &6l el H
P ¥l UPR BT SOR g UaRTST 81 dI 98 fa-ld 06—04—2026 T IATAT AT ThIIdT BIOR
g} foalRad g Aifgs Tvqd X | I I9q IRIG IF B IoR G YaRTol UK -Tel g3 dl I8
|AST SR 6 91 fOfY <ot o1 =g fh @1 313 emufy =12l 2 den withr & ufd @t 99
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31d: S STATR ERT 3 SFdT Bl IWIad &l 9g [ am™ v=ama a<err # a1 & H
P 1l PR BT SR 9 URIS &I o g8 f-ih 06—04—2026 b IRATAdT AT ThITd- BT
2R falgd 9 Aigs ogd wY | I IFT IRIE dF DIs SoR 9 YRS Ugd el goll al I8
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31TST &I 12—03—2026 DI WX FWIER g HIBR IJaTeld A ST §aTT |

AR | FXRIRT / —
PRIBRT TUSTIEIHNI,

SUy—dgsilel eRarett, fterr g (fRowo) |
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IS A9 dEHIeiER Vd HRIGR] SUSTIBR, eRaTeT,
T =, fRAme uewn
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ERIE
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S GheH.—— RN SR e1RT 13(3) 79 Ud Hcg YoibroT SATAIH, 1969 & =it |
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Tt =war 4 wriF—ua <R Faed fBar 8 fb a9 98 AW sl ueh o @1 gy e
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foell WY YR &1 SOR T YRS &1 df a8 fQFid 06—04—2026 TH AT AT IHTAd BIOIR
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31TST &I 12—03—2026 DI WX BXIER g HIBR IaTeld A ST §aTT |

AER | FXARIRT / —
BRIBRT TUSTIEIHNI,

IUy—agsilel exarett, fter g (fRowo) |

9 3T dediieicR Ud 9ee |Aedl g i, gitsar, frer sirsT (fRovo)

HhEAT 0 : 709648 / 2026 fheH JheAT—gowil M ARG U9l : 14—04—2026
S PR FIR YA 1 wu e, FEar qgr@ 4k, d@on ), asdia gitsar, e

BITST

(fRomo) |

ERIR|

JATH ST-d

g —ueA—a SoRII AW IO I HETd WRA, AiGT TRdrs, dedrd gied, e
HITST 2070 |

arefl s GRer BAR gF i wu R4E, Fari qe1a bik4, |ior feev), dediar givsar, e
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a1 & o IHPT AW d=Id AR T 3T SRS H G HAR G fUar &7 9W WU [HE Tl
2 9 IS9P a9 9E 99 N G HAR T fUar &1 T wu [T 1 2| g Iod e
UeaR g feu & Heldl WRA H IHBT A9 YR g< 9 fUdr &I 9\ WUl ToAd ol 8 AT 2 |
3 Tt 319 AU AM Bl RISRG Al HETel WIRA H GORI PRAT PR Guol I< & qolly
G HAR IUAM G I< 9 U & M B ORI PRATHR ST & Joily vy g IUAM w07
TSl HRAAT TS © | 37 Uil &7 o7ded WIhR dxd 8Y 39 &l AR IR & AeH |
M ST DI Grad fhar mar & & fe fodr Afad o Saa uell & 9 &1 JoRa ey
BTl Wik # GOwIl HRAT Bd Gu¥ T< Bl golg GRY [AR UM R < 9 far &1 9
w0 Rig SUIM W1 To dRan R R fEE @l SRy a1 IoR B a1l 98 an uEh
14—04—2026 BT JAATATT IT THIIT BIOR If&TId BIBR AT IR UL BT Fhdll 2 | =g
g5 AIRE URT T f5eT &1 IoR Ud QaRTSl F81 g1 S g A1 GOl & 3MMas UIRd B
fag e |

I8 FIABR 3Tl &1 11—03—2026 Pl HIER Tl d A BXIER H SR §arT |

AR | FXTERT / —
TgTId AHedl, yord Soft,
dediel gfved, e wimer (f2o%o) |

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Lucky aged 28 years s/o Sh. Suresh Kumar, r/o Village Pukhru, P.O. & Tehsil Lagru,
Distt. Kangra (H.P.).

2. Kashish aged 18 years d/o Sh. Ajeet Bahadur, r/o Village Sarsai, P.O. Haripur, Tehsil
& Distt. Kullu (H.P.) _Applicants.

Versus
General Public .. Respondent.
Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application U/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 20-02-2026 at Village Pukhru, P.O. & Tehsil
Lagru, Distt. Kangra (H.P.) and they are living as husband and wife since then, hence their
marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or brfore 30-04-2026 at 11.00 A.M. The objection(s) after 30-04-2026 at 11.00 A.M. Will
not be entertaine by this office and then the marriage will be registered according as per the low
prescribed.
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Issued on 16th day of March, 2026 under my hand and seal of this office.

Seal. Sad/-
Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).

9 3T HEd HHIEd g $iof, dediel givsal, frem T (fRovo)
B 0 : 814474 /2026 IRIRG U : 21—04—2026

g9 g 0T 47 s, AT 78T fou qEel, STeER R, dedia givsar, Rar wiTer
(fRomo) |

SATH ST1dT

AT JHEAT——TH GO |

gl e RE 10T gF O, ARl /et feu el SheR RN, dedrd gived, ot
FiTel (fRodo) o W SURe 8IaR UA-ud M ORI YR (a1 & fb uear g oy &
Roa 78T feu gger, dedia gioeal & aifielg ¥ Tad! | SHal A g4 fHg qof 81 a1
ST MR Pre g URIR IVRER Tl H ITHT 919 g¥ R 07 o 7, Wfe STHT Tl A
2| QT A3 AW 8 S & BRT Urefi &l feahdl &1 AT HRAT TS V&l & | ore: uneft &t
s 2 fb SwRiad aftid d8Tel & o 3ifierg # SHaT 7| g8 Rig on suaw o Rig g
foar S |

31 AIATEIRY] BT Gdls g JoiRAT STABR g JIA JAral gRI Gford fbar oren & &
39 AW ORI & Gy H Bl UPR @1 SoR/UAR @ d a8 e 21-04-—2026 B
JATATT T ThTAdT UL BIHR MU YaRTST Gl HRAl FHdT & | IId ISW Dls A o/
UARTST IR AT o BR1 a1 wreil e R4g Jrom, Faril #8ra feu ggell, SIeer YRl dedld
gfteyl, frar wiTer (Bovo) # IHHT M NG UedR gd feU & Ioid Al U gall &
o JTWerd H g Rig o UM o R S9 R @ IS UIRa R & SR |
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1. AR &F HA Y g drgoll 43, 2. UAY AR YF HWT <4, 3. AlT6EG, 4. gAd
HIR YF 9 5 AW <dl [dUar SFRAT, 6. 89 91 Y e, 7. IR FAR YF AN,
8. Wa¥eR HYR Y WX, 9. YT YA SR A, 10. ARAT &A1 YA A= R4, 11. 3T AW
U 3 YTl ANTTE, 12. AN A Afgax s, 13. SH Rig g T8 8, 14. sl aferdn
T g STeia (g, aril #'Td Sar TRam, dedid geernen, e diver, fRodo SrTed
AT 2014—15 |

fqog — i -3 e 9 @ |0 72, @AM [0 105, WERT |0 1027, IHAT ATGIQ

00—96—95 %O, AT HETA Bl Aol Aled, dedIel 'bl‘-clglldl, T CARIC)) g0 U0 |

grfAT—ua Uil FadR 9 SINRIST SUAE AT IM S g 9, rardl e A=ar,
SIPER A, dediel gwemen, forem irer, f2ovo gR1 URA-Ua dhd™ g§hdd IR [OIRT @
R IWad $B IfarEiTer & 999 9ERe die 9 I 9 8 0T 7 8, SHfely SWiad
GRS BT 39 $IWABR IRFAR /Al GATEl & gRT Grord fbar i € b afe smuel SuRlad
Iffa g & THEH B IR BIS W SR/ TARIS 8 Al I8 AENEER] HI I7cTerad # faid
22—04—2026 BT UTd: 11.00 g9 IATAdT AT dholld- BIOR BB 3T FolN / TaRTol U PR
AHAT & | AT IR A M & Fd H ISWIad UFarenTer & fIwg THawT Sriare! e |
TS ST G TBT THEH SN B Y ST |

o1 fedi 22—12—2025 BT BN BEER T HIBY 3ISTad gRT STNI o 13am |

AER | FEIRT / —
TerId AR U2H AN Ud dedlean,
e9ITetT, T BiTST |

CHANGE OF NAME

I, Gopal Jung Shahi s/o Sh. Gob Dhan Shahi, /o Near DIC Officer Khawangi, Reckong
Peo, Tehsil Kalpa, Distt. Kinnaur (H.P.) declare that I have changed my minor daughter's name
from Sristi Gurung to Diksha Shahi. She shall be known as Diksha Shahi for all purposes in future.
All concerned please note.

GOPAL JUNG SHAHI

s/0 Sh. Gob Dhan Shahi,

r/o Near DIC Olfficer Khawangi, Reckong Peo,
Tehsil Kalpa, Distt. Kinnaur (H.P.).

CHANGE OF NAME

I, Bimlo Devi w/o Sh. Krishan Lal, r/o Vill. Matrog, P.O. Gehra, Tehsil & Distt. Chamba
(H.P.) declare that I have changed my name from Bimlo Devi to Vimla Devi. I shall be known as
Vimla Devi for all purposes in future. All concerned please note.

BIMLO DEVI

w/o Sh. Krishan Lal,

r/o Vill. Matrog, P.O. Gehra,
Tehsil & Distt. Chamba (H.P.).
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CHANGE OF NAME

I, Virender Bahadur Chalaune s/o Sh. Navraaj Chalaune, r/o H. No. 9/10, Chhota Chowk,
Nahan, Tehsil Nahan, Distt. Sirmaur (H.P.)-173 001 declare that I have changed my name from
Virender Bahadur (Old Name) to Virender Bahadur Chalaune (New Name). All concerned please

may note.
VIRENDER BAHADUR CHALAUNE
s/0 Sh. Navraaj Chalaune,
r/o H. No. 9/10, Chhota Chowk, Nahan,
Tehsil Nahan, Distt. Sirmaur (H.P.)-173 001.

CORRECTION OF NAME

I, Divyansh s/o Sh. Arvind Kumar, r/o W. No. 3, P.O. Dhagwar, Tehsil Dharamshala, Distt.
Kangra (H.P.) declare that my name is wrongly written as Divyansu instead of Divyansh in my

Aadhar Card. Divyansu & Divyansh is one & same person.
DIVYANSH
s/o Sh. Arvind Kumar,

r/o W. No. 3, P.O. Dhagwar,
Tehsil Dharamshala, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Sumna Devi 59 years w/o Sh. Jaisi Ram, r/o Bindraban, Muncipal Corporation Palampur,
Distt. Kangra (H.P.) declare that I have changed my name from Sumana Devi to Sumna Devi.

Concerned to note.
SUMNA DEVI
w/o Sh. Jaisi Ram,

r/o Bindraban, Muncipal Corporation Palampur,
Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Kumari Bandana d/o Sh. Parso, Vill. & P.O. Rajera, Tehsil & Distt. Chamba (H.P.)
declare that my name has been wrongly entered as Bandana in my 12th class certificate, my correct

name is Kumari Bandana.
KUMARI BANDANA
d/o Sh. Parso,
Vill. & P.O. Rajera,
Tehsil & Distt. Chamba (H.P.).
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CHANGE OF NAME

I, Kirna Devi w/o Sh. Milkhi Ram, r/o Vill. Merohan, P.O. Boharkwalu, Tehsil & Distt.
Kangra (H.P.) declare that my name is wrongly entered in my Aadhar Card as Kiran Devi. I want to
change my name from Kiran Devi to Kirna Devi. Concerned please note.

KIRNA DEVI

w/o Sh. Milkhi Ram,

r/o Vill. Merohan, P.O. Boharkwalu,
Tehsil & Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Sumitra Devi widow of Raghbir Singh, Vill. Sadwan, P.O. Garli, Tehsil Pragpur, Distt.
Kangra (H.P.) declare that my name is wrongly recoded in my Aadhar Card as Savitri Devi.
Whereas in my all other documents my name is recorded as Sumitra Devi, which is correct. That
Sumitra Devi and Savitri Devi are the name of same person and may be corrected in Aadhar Card
as Sumitra Sevi wd/o Raghbir Singh. Concerned note.

SUMITRA DEVI

widow of Raghbir Singh,

Vill. Sadwan, P.O. Garli,

Tehsil Pragpur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Ajeet s/o Sh. Pratap Singh, Vill. Kewli, P.O. Khadrela, Tehsil Rohru, Distt. Shimla (H.P.)
declare that my name is wrongly mentioned as Arjeet in my Aadhar Card No. 9960 7083 5672.
Therefore it should be changed to Ajeet in my Aadhar Card. All concerned please may note.

AJEET

s/o0 Sh. Pratap Singh,

Vill. Kewli, P.O. Khadrela,

Tehsil Rohru, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Karan Kumar s/o Sh. Anil Kumar, r/o Vill. Sarol, P.O. Sarol, Tehsil & Distt. Chamba
(H.P.) declare that in Aadhar Card of my minor son having No. 9510 0861 6546 his name is
wrongly entered as Baby one of Santosh. Whereas his correct name is Aarav Suryavanshi. All
concerned please note.

KARAN KUMAR

s/0 Sh. Anil Kumar,

r/o Vill. Sarol, P.O. Sarol,
Tehsil & Distt. Chamba (H.P.).
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CORRECTION OF NAME

I, Sushila Devi w/o Sh. Dina Nath, r/o V.P.O. Old Kangra, Tehsil Kangra, District Kangra
(H.P.) declare that my name is wrongly entered in my Aadhar Card as Sheela Devi, I want to
change my name from Sheela Devi to Sushila Devi. All concerned please note.

SUSHILA DEVI

w/o Sh. Dina Nath,

r/o V.P.O. Old Kangra,

Tehsil Kangra, District Kangra (H.P.).

CORRECTION OF NAME

I, Prabha Tomar w/o Sh. Narinder Kumar, r/o Village Rainkha, P.O. Sihorpain, Tehsil
Jawalamukhi, District Kangra (H.P.) declare that my name in my Aadhar Card No. 4094 1479 8457
is wrongly entered as Parbha Tomar instead of Prabha Tomar. All concerned please note.

PRABHA TOMAR

w/o Sh. Narinder Kumar,

r/o Village Rainkha, P.O. Sihorpain,

Tehsil Jawalamukhi, District Kangra (H.P.).

CHANGE OF NAME

I, Gita w/o Sh. Ranjeet Singh, r/o V.P.O. Kadiwan, Tehsil Tikkar, District Shimla (H.P.)
declare that I have changed my daughter's name from Eva Basta (Old Name) to Kishori Radha
(New Name). All concerned please may note.

GITA

w/o Sh. Ranjeet Singh,

r/o V.P.O. Kadiwan, Tehsil Tikkar,
District Shimla (H.P.).

CHANGE OF NAME

I, Kaushalya Devi w/o Sh. Randhir, r/o Village Kuthari, P.O. Ghasni, Tehsil Tikkar, Distt.
Shimla (H.P.)-171 203 declare that I have changed my minor son's name from Pushker (Old Name)
to Pranav Bratu (New Name). All concerned please may note.

KAUSHALYA DEVI

w/o Sh. Randhir,

r/0 Village Kuthari, P.O. Ghasni, Tehsil Tikkar,
Distt. Shimla (H.P.)-171 203.
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CORRECTION OF NAME

I, Hamid Khan s/o Sh. Rulda Khan, r/o Village Ilewal, P.O. Gawalthi, Tehsil Shri Naina
Devi Ji, District Bilaspur (H.P.)-174 201 do hereby declare that my daughter's name is wrongly
mentioned as Hasina in Aadhar Card No. 8598 6604 1374. The correct name of my daughter is
Nasreen Banth. All concerned please may note.

HAMID KHAN

s/o0 Sh. Rulda Khan,

r/o Village Ilewal, P.O. Gawalthi,
Tehsil Shri Naina Devi Ji,
District Bilaspur (H.P.)-174 201.

CORRECTION OF NAME

I, Pardeep Singh s/o Late Sh. Amar Singh, r/o V.P.O. Ghurkari, Tehsil & District Kangra
(H.P.) do hereby declare that my son's name has been wrongly recorded as Milan Deep Singh
Atwal and his mother's name as Shrestha Devi in educational records. The correct name of my son
is Milandeep Singh Atwal and his mother's correct name is Shreshta Devi.

PARDEEP SINGH
s/o Late Sh. Amar Singh,
r/o V.P.O. Ghurkari, Tehsil & District Kangra (H.P.).

CHANGE OF NAME

I, Meena Devi w/o Sh. Mandeep Sahrai, r/o Village Deed Ghalut (305), P.O. Narag, District
Sirmaur (H.P.) declare that I have changed my minor son's name from Baby one of Meena Devi to
Kush. All concerned please note for future.

MEENA DEVI

w/o Sh. Mandeep Sahrai,

r/o Village Deed Ghalut (305),

P.O. Narag, District Sirmaur (H.P.).

CHANGE OF NAME

I, Har Dei w/o Sh. Nand Lal, r/o Village Shalani, P.O. Anji Brahamana, Tehsil Kandaghat,
District Solan (H.P.) declare that I have changed my name from Har Dei (8% <3) to Hardeyi Devi
(XA <dN). All concerned please note for future.

HAR DEI

w/o Sh. Nand Lal,

r/o0 Village Shalani, P.O. Anji Brahamana,
Tehsil Kandaghat, District Solan (H.P.).
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CHANGE OF NAME

I, Pushpender Singh s/o Sh. Chain Singh, r/o Mohalla Bangotu, Chamba Town, Tehsil &
District Chamba (H.P.) declare that I want to change my son's name in his Aadhar Card No. 7846
8046 8592 from Nirvan Bijalwan to Kriday Bijalwan. All concerned please note.

PUSHPENDER SINGH

s/o Sh. Chain Singh,

r/o Mohalla Bangotu, Chamba Town,
Tehsil & District Chamba (H.P.).

CORRECTION OF NAME

I, Kasam s/o Sh. Hasana, r/o Village Jigti, P.O. Kataula, Tehsil Sadar, District Mandi (H.P.)
declare that I want to correct my name from Kashab to Kasam in my Aadhar Card. All concerned
please note.

KASAM

s/o Sh. Hasana,

r/o0 Village Jigti, P.O. Kataula,
Tehsil Sadar, District Mandi (H.P.).

CHANGE OF NAME

I, Tikkam Ram s/o Sh. Lipti Ram, r/o Village Godan, P.O. and Sub-Tehsil Pangna, District
Mandi (H.P.) declare that I want to change my minor daughter's name from Baby one of Rama to
Avaya Thakur in Aadhar Card No. 5077 5966 7690. All concerned please note.

TIKKAM RAM

s/o Sh. Lipti Ram,

r/o Village Godan, P.O. and Sub-Tehsil Pangna,
District Mandi (H.P.).

CORRECTION OF NAME

I, Amit Kumar s/o Sh. Jeet Ram Kashyap, r/o Village Kamyana, P.O. Paobo, Tehsil &
District Shimla (H.P.) declare that my son's name in his birth certificate vide Registration No.
B-2022 2-90088-002358, dt. 30-04-2022 have been wrongly entered as Aarav Kashyap, whereas
his correct name is Avyansh Kashyap. All concerned please note.

AMIT KUMAR
s/o0 Sh. Jeet Ram Kashyap,

r/o Village Kamyana, P.O. Paobo,
Tehsil & District Shimla (H.P.).
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CHANGE OF NAME

I, Pravinder s/o Sh. Tula Ram, r/o Village Shiwa (1), P.O. Jubbar, Tehsil Kasauli, District
Solan (H.P.) declare that I have changed my minor daughter's name from Baby Three of Santosh to
Lavnya. All concerned please note for future.

PRAVINDER

s/o Sh. Tula Ram,

r/o Village Shiwa (1), P.O. Jubbar,
Tehsil Kasauli, District Solan (H.P.).
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